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	 CENTRAL ADMIN!STRATIVE TRIBUNAL 

GUWAHATI BENCH 
Original Application No. 40 of 2009 

DATE OF DECISION : 23.03.2009 

Smt. Abira Poddar 

Applicant/s 

Mr. Joyjit Dutta and Mr. Rabindra Chandra Paul, Advocates 

...............................................Advocate for the 

Applicant/s. 

U.O.I. & Ors 

.... Respondent/s 

Dr; J. L. Sarkar, Railway Standing Counsel 

............................................ 	Advocate for the 

Respondents 
CORAM 

THE HON'BLE MRMANORANJAN MOHANTY. VICE-CHAIRMAN 

Whether reporters of local newspapers may be allowed to see YesIN. 
the Judgment? 

Whether to be referred to the Reporter or not? 	 Yes/N 

Whether their Lordships wish to see the fair copy 

of the Judgment? 	 Yes/Nw 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUWAHATJ: 

Original Application No. 40 of 2009 

Date ofOrder: This the 23' Day of March, 2009 

HON'BLE MR M.R. MOHANTY VICE-CHAULMAN  
Srnt. Abira Poddar 
W/o Sri Subir Poddar 
Residing at C/o. Swapan Mahanta 
Netaji Nagar, Babupara 
Ward No. 9, Bongaigaon 
Working as Head Enquiry-cum-Reservaj Clerk 
Under North Frontier Railway, 
Rangiya Division, Bongaigaon 

	

Pin- 783380. 	 Applicant 

(By Advocates: Mr. Joyjit Dutta and Mr. Rabindra Chandra Paul) 

-Versus- 

UNION OF iNDIA, through 
The General Manager 
North Frontier Railway 
Guwahatj, Assarn 
Pin- 781001. 

THE CHIEF COMMERCIAL MANAGER 
N.F. Railway, Maligaon, 
Guwahati, Assarn 
Pin- 781011. 

THE SEN•IOR DIVISIONAL COMMERCIAL MANAGER 
North Frontier Railway 
Rangiya Division 
Guwahati, Assarn 
Pin- 781354. 

THE DIVISIONAL COMMERCIAL MANAGER 
North Frontier Railway 
Rangiya Division 
Bongaigaon, Assam 
Pin- 781354. 	 Respondents 

	

(By Advocate: 	Dr. J.L. Sarkar, Railway Standing Coiiis 
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ORAL ORDER 
2303.2009 

M.R. Mohantv, V.C. 

The Applicant, an employee of the North East Frontier Railways, 

faced a Departmental Proceeding under a Charge-sheet dated 14.02.2008. 

As it appears, she submitted a written statement on 14.04.2008. In the said 

proceedings, Enquiry Report dated 21.01.2009 was supplied to the 

Applicant on 18.02.2009 and she submitted a representation on the said 

Enquiry Report on 24.02.2009. Immediately thereafter, on 03.03.2009, the 

Applicant has approached this Tribunal with the present Original 

Application filed under section 19 of the Administrative Tribunals Act, 

1985 with the following prayers: 

To quash and/or set aside the impugned 
Major Penalty Charge-sheet dated 14.02.2008 
along with Article of Charges vide Annexure 
A-i of this original Application; 

To quash and/or set aside the Enquiry 
Report dated 21.01.2009 submitted by the 
Enquiry Officer vide annexure A-2 of this 
original application; 

To declare at the interlocutory stage the 
proceedings which has been initiated by the 
Disciplinary Authority in respect of issuing the 
Charge-sheet along with the Enquiry Report is 
ultra vires and bad in law in the light of the 
decision made by the Hon'bie Division BencJ.i 
of Calcutta High Court reported in 2008(1) 
Calcutta High Court Notes, Page 1 and the 
Hon'ble Supreme Court of India 
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2000 SCC (L&S) page 906 and to quash and 
set aside the same; 

To pass an appropriate order directing the 
respondent authority to quash and/or set aside 
the entire proceeding including charge-sheet 
and the Enqtiiry Report and further direct them 
to exonerate your applicant from all charges 
along with all consequential benefits; 

To pass appropriate order directing the 
respondents authority to produce the entire 
records as well as to the proceedings of the said 
Enquiry Report and the Charge-Sheet before 
this Hon'ble Tribunal to appropriate 
adjudication of the case; 
0 	Costs; 
g) Any other appropriate relief or reliefs. 

Mr. Joyjit Dutta and Mr. Rabindra Ch. Paul (Advocates, appearing 

for the Applicant) have expressed their apprehension that without 

considering all the points raised in the representation dated 24.02.2009, 

the Respondents/the Disciplinary Authority of the Applicant may pass 

fmal orders and that is why the Applicant has approached this Tribunal 

with the present Original Application. 

Dr. J.L. Sarkar, learned Standing Counsel for the Railways (on 

whom a copy of this Original Application has already been served) raised, 

mainly, two points., One- that the prayer to quash the Departmental 

Charge-sheet dated 14.02.2008 is bad because the said prayer is being 

made after participating in the Disciplinary Proceeding that too at the fag 

end and the second point of the learned Standing Counsel is thatas— 
 

" 
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is premature; because the Applicant has approached this Tribunal almost 

within a month of submitting her representation to the Enquiry Report. 

Having heard the learned counsel for both the parties and on 

perusal of the materials placed on record, this Original Application is 

hereby disposed of, at the admission stage, with direction to the 

Respondents to consider the grievances of the Applicant (as has been 

raised in the representation dated 24.02.2009 and in the present Original 

Application) before passing any final order in the Disciplinary 

Proceedings that was initiated on the basis of the Charge-sheet dated 

14.02.2008. To state in other words, the Respondents/the Disciplinary 

Authority of the Applicant should not pass• any final order in the 

Disciplinary Proceeding (that was initiated against the Applicant on 

14.02.2008) without giving full consideration to each and every point 

raised in the representation dated 24.02.2009 of the Applicant and in the 

present Original Application and, if necessary, by giving adequate 

opportunity to the Applicant to examine documents and cross-examine 

persons iiamed by her. 

With the aforesaid observations and directions, this Original 

Application is disposed of by remitting the matter to the Respondents. 

Copies of this order be sent to the Respondents; along with copies of 

this Original Application.' 

'I 

/ 
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7. 	Free copies of this order be also sent to the Applicant and be 

supplied to the learned counsel appearing for both the parties. > 43 3Jo1 

(M.R. Mohanty) 
Vice-Chairman 

/pb/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 	 - 

An application under Section 19 of the Administrative Tribunal Act, 1985 

Tifk' r'f fh ('isc 
twn- I 'I 

CentFi MnM 	jurta 

MA 2009 

bowahati  

Original Application No. 	of 2009 

V1 :11 :1'Ii] I]I71 

Applicant 
-Vs- 

UNION OF INDIA & ORS. 

Respondents. 

SI. No. Desprjption.of documents relied upon 
Ie 

Original Application 
Copy of the Major Penalty Charge-Sheet 
Memo No. C/421 IRNYIVIG/STAFF/-25/ 
(MAJOR) N.E. Rilway dated 14.2.2008 
along with Article of Charges 

3 	Written Statement submitted by the applicant 
dated 01.04.2008 against the Major Penalty 
Charge-Sheet dated 14.2.2008 

4. 	Copy of the Enquiry Report submitted by the 
Disciplinary Authority which has been served 
upon the applicant on 18.2.2009 

.-
Defence brief. 

5. •  'opy of the representation submitted by the 
Applicant on 24.02.2009 against the 
Enquiry Report 

Annexure 	Page 

A-i 	• 

A-2 

A-3 (collectively) 	c1 

A-4 	019.-. IO 

For use in Tribunal Office 

Date of Filing: 

Or 
Date of receipt by post 

Registration No.  

Signature of the applicant 

Atteste 

Advocate 

Signature of the Registrar 



r 
I 4 	

. 	... 2 	
j Cen, 

L i i4ff' 2009 

hati6ench 	I 
H 	 LlSTOFDATES 

17 	The respondent authority issued Major Penalty Charge-sheet along 

with Article of Charges against the applicant. 

18.2.2009 	The respondent authority issued Enquiry Report to the applicant. 

10.04.2008 The applicant made a Written Statement against the Major Penalty 

charge-sheet issued by the respondent. 

24.02.2009 The applicant made a representation before the respondent against 

the Enquiry Report. 

SYNOPSIS 

The applicant while she was discharging her duties and functions to the post 

of Head Enquiry-cum-Reservation Clerk (Hd. ECRC) at SCRB Bongaigaon a 

Memorandum of Major Charge-sheet dated 14.2.2008 was issued on the ground 

of excess cash in the counter where your applicant was performing her duties to 

the post of Enquiry-cum-Reservation Clerk of Rs. 9,385/- and at the time of 

vigilance check-up suddenly the cash of the said counter has verified during the 

busy hours where so many persons were waiting outside the counter for getting 

reservation. The said Article of Charges is absolutely baseless on the ground that 

the amount which has been shown is excess the amount the person concerned 

has given in the counter with requisition slip and during the processing of the said 

ticket the concerned authority has stopped the said process and made a remark 

that the said amount was excess. 



Centra' AdminhTiFefive Thbunal 

MAR 2009 

Guwahatl Bnch 

The applicant has denied and disputed the main allegations which was 

made in the said Charge-sheet and explained in 	details 	vide her Written 

Statement/Representation made against the said Charge-Sheet. But the 

respondent authority without considering the said Written Statement and 

Objection made in the Written Statement against the Charge-sheet proceeded 

with the enquiry. The said enquiry is not sustainable in the eye of law on the 

ground that the concerned Vigilance Officer who was came and raided the 

counter namely Mr. B.B. Girl (Chief Vigilance Inspector) at the time of duty 

performing by the application in the said counter has not been shown as a 

witness in the said charge-sheet and there is no opportunity of the applicant to 

make cross-examination to said Mr. B.B. Girl (Chief Vigilance Inspector) so how 

the authority concerned in the Enquiry Report stated that the said charges are 

true. Without examining the main vital witness (Chief Vigilance Inspector) in the 

said proceedings they cannot be saythe charge-sheet and enquiry report are 

true. Moreover, those whose names have been cited as prosecution witnesses in 

the said charge-sheet (Annexüre —IV) they have submitted their own statements 

and at the time of raid they were not present and they have not seen anything. 

So how the Disciplinary Authority came to a conclusion that witnesses they 

seized in respect of excess of cash at the time of raid. 

At the time of seizure the documents in the said booking counter the said 

Chief Vigilance Inspector did not obtain any signature of the applicant on the 

seizure list and the said Chief Vigilance Inspector has snatched away all the 

papers at the time of business office hours. Due to avoid public agitation in the 

said booking counter the applicant could not make any sign of cry to the said 

Chief Vigilance Inspector and co-operate to the said Inspector to check out the 

I!! 
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said cash counter. The entire proceedings which the Disciplinary Authority has 

initiated against the applicant is absolutely ultra vires and bad in law on the 

ground of not allowing, the applicant to make a cross-examination to the most 

vital witness as well as they have not supplied with some of the listed documents 

mentioned in the Charge-Sheet as well as at the time of vigilance check-up in the 

seizure list they have, not obtained the signature from the applicant. 

Being aggrieved by and/or dissatisfied with against the said memorandum 

of Charge-sheet along with Article of charges as well as Enquiry. Report, the 

applicant begs to move this application before this Hon'ble Tribunal for redressal 

of her grievances. 

M 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

Original Application No.'4-oof  2009 

In the matter of: 

ABIRA PODDAR, wife of Sri Subir 

Poddar, aged about 39 Years, residing 

at C/o. Swapan Mahanta, Netaji Nagar, 

Babupara, Ward No. 9, Bongaigaon, 

working as Head Enquiry-cum-

Reservation Clerk under North Frontier 

Railway, Rangiya Division at 

Bongoigaon. 73 3 90  

.Applicant 

-Versus- 

1. UNION OF INDIA, through the 

General Manager, North Frontier 

I",' Railway, Guwahati, Assam; 7LOLt 
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3 MAR 2009 
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CHIEF COMMERCIAL MANAGER, 

N.E. Railway, Ma'ligaon, Guwahati, 

mA IJ Assam. 7Oij 
1A 

 

THE 	SENIOR 	DIVISIONAL 

COMMERCIAL MANAGER, North 

Frontier Railway, Rangiya Division, 

Guwahati, Assam; 781 

4. THE DIVISIONAL COMMERCIAL 

MANAGER, 	North 	Frontier 

Railway, 	Rangiya 	Division, 

Bongoigaon, Assam; 791 3' ' 

Respondents 

DETAILS OF THE APPLICATION: 

1. 	Particulars of the Order against which the application is made: 

(a) 	The impugned Major Penalty Charge-sheet Memo dated 14.2.2008 along 

with Article of Charges; 
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b) 	Copy of the Enquiry Report dated 21.1.2009 submitted by the Enquiry 

Officer vide letter dated 18.2.2009. 

C) 	Non-cohsideration of the Written Statement submitted by the applicant; 

d) 	Non-consideration of the representation submitted by the applicant; 

.2. 	JURISDICTION OF THE TRIBUNAL: 

That your applicant further states that the subject matter of the order 

against which they want redressal is within the jurisdiction of this Hon'ble 

Tribunal. 

LIMITATION: 
1 

That your applicant further states that the subject matter of the order 

against which they want redressal of their grievances is within the limitation 

period prescribed in Section 21 of the Administrative Tribunal, Act, 1985. 

FACTS OF THE CASE: 

4.1 	That the applicant is the citizen of India and has ordinarily been residing at 

the address as has already been given in the cause title. 

4.2 That your applicant at present working to the post of Head Enquiry-cum-

Reservation Clerk at Bongaigaon under Rangiya Division, North Frontier 

Railway, Assam after transferred from Katihar Division to Rangiya Division 

by North Frontier Railway while she was performing her duties. 
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4.3 	While she was performing her duties to the post of Head Enquiry-cum- 

Reservation Clerk at PRS/SCRB, Siliguri on 9.11.2006 at the time of 

taking ticket by the four boys of Dada Bhai Sporting Club, Siliguri outside 

the booking counter when they were busy in fill up requisition slip for 

issuance of PNR ticket upto Sealdah for an amount of Rs.9400/- and at 

the time of processing of the said tickets at the very moment Shri B.B. Gin 

Chief Vigilance lnspector/NF Railway entered inside the counter and 

compelled the applicant to close the booking counter and by the order of 

the said Vigilance Inspector the applicant has closed down the said 

booking counter. The Chief Vigilance Inspector himself brought out the 

Government cash from the drawer and took the cash of Rs. 9400/- which 

was on the desk top and further thrown out the requisition slips and forced 

the applicant to add up the Government Cash as the applicant was under 

pressure from the said Chief Vigilance Inspector to prepare the cash 

particulars in respect of Smt. Sanchita Bhowmick, CRS/SCRB and 

therefore your applicant has not been allowed to generate the ticket 

against the said four requisition slips and on the ground of excess cash 

your applicant was charge sheeted by Major Penalty Charge-sheet memo 

dated 14.2.2008. 

	

4.4 	That in respect to the charge mentioned in Article-Il of the above referred 

Major Penalty Memorandum and also in reference to the Enquiry Report 

dated 21.01 .2009 the applicant like to state that it is alleged vide Article-Il 

of the Charge Memorandum that 12 numbers of filled up requisition slips 

were recovered from the possession of the applicant which did not bear any 

Ak~_~ A*5 
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serial/PNR number and three PNRs 2332821081, 6264782932 and 

6164544584 were also recovered from the possession of the applicant. 

P.O. under caption "Discussion" referred PD-5 (original 

memorandum drawn on the spot narrating all the irregularities detected 

during vigilance check at SCRB), but it is surprising that the said vital 

document had been prepared keeping the applicant in the dark. This claim 

of the applicant is established from the fact that PD-5 does not bear her 

signature. Further the details of 12 Nos. of requisition slips as mentioned 

in Article-Il have also not given either in Annexure-I or Annexure-Il of the 

Charge Memorandum. No. such 12 Nos. of Requisition slips were 

recovered from the possession of the applicant. Moreover, none of the 

witnesses deposed anything about the alleged 12 Nos. of Requisition 

slips. 

Hence in absence of details of the requisition slips stated to have 

been found from her possession (PD-5) is not accepted and thus does not 

hold good. Apart from the above, 3 Nos. of cancellation slips along with 

PNRs such as 2332821081, 6264782932 and 6164544584 stated to have 

recovered from the possession of the applicant. In this connection it is 

submitted that these PNRs were not generated by the applicant on 

09.11.2006 and the applicant did 	not receive the said 3 cancellation 

requisition slips and the said PNRs. This was known to CRSISCRB, 

because during break from 11.00 to 11.30 hrs. CRS/SCRB dealt some 

requisition slips and cancellation slips and also generated same PNRs for 

her personal purpose. The said PNRs were part of total cancellation slips 

generated by CRS/SCRB. 
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Again P.O. referred the document PD-4 i.e. statement of Mrs. S. 

BhoWmick, CRSISCRB 
where vide Q. No. 3, dt. 23.012007 she was 

asked to comment on the 12 Nos. of filled up requisition slips and 3 Nos. 

of requisition slips with cancel marks on top with 3 PNRs to which Smt. 

Bhowmick (PW-3) replied "Yes" which carries no meaning. 

In view of the above, the allegation under Article-li has not been 

established during enquiry. 

That in respect to the charge mentioned in Article-Ill of the above rferred 

Major Penalty Memorandum andalso in reference to the Enquiry Report 

dated 21 .01 .2009 the applicant like to state that it is alleged vide Article-Ill 

of the Charge Memorandum, that the applicant generated the following 3 

(three) PNRS without Requisition slip - 

(i) 	PNR No. 6264935631 (DTC Transaction SI. No. 8) 

PNR No. 6264940450 (DTC Transaction SI. No. 81) 

PNR No. 2432993783 (DTC Transaction SI. No. 190) 

It is submitted that PNR No. 6264940450 under item No. (ii) above, 

generated at 09.22 of 09.11.06 with requisition slip and PNR No. 

6264935631' under item No. (i) above, generated at 08.08 hours of 

011 .2006 with proper requisition slip which had been seized by CVT/T 

from CRS/SCRB on 09.11.2006 and the requisition slips could not be 

supplied by CVIIT during witness action on 12.01 .2007. So the question 

generating PNR without requisition slip does not arise. It may fuçther b 
4Lu 

? 

0 
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submitted that Sri B.B. Gin, CVI/T seize 	requisition slips 
	91 

requisition slips 1 to 138 were serially numbered in this seizure memo and 

major penalty memorarndum. 

It may also be submitted that since the requisition slips were 

serially numbered and seized by CVI/T, so no responsibility be attributed 

on the applicant for non-availability of requisition slips. 

Again regarding item No. (iii), PNR No. 2432993783 (DTC 

Transaction S/No. 190) it is submitted that the requisition slips have been 

seized at 11.51 hours PD-5 and DTC transaction PD-8 made out at 11.51 

hours where as the PNR in question referred above, has been generated 

at 11.55 hours (SI. No. 190) and that too it was not generated by the 

applicant as such this PNR can not come under the purview of check 

conducted at 11.51 hours of 09.11.2006. 

P.O. also copied out the same through his Brief and tried to 

establish the allegation without going in to the details of the fact. Hence 

P.O.'s observation is not tenable and not acceptable. 

That in respect to the charge mentioned in Article-IV of the above-referred 

Major Penalty Memorandum and also in reference to the Enquiry Report 

dated 21.01.2009 the applicant like to state that item No. (1) has been 

correctly generated as per requisition SI. No. 27 with transaction time 08.28 

hours SI. No. of DTC Transactions 31, Item No. (ii) above PNR No. 6364936958 

generated at 08.29 hours with requisition slip SI. No. 28, but not 47 as 
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mentioned in Article-IV, SI. No. of DTC transaction is 32 and Item, No. (iii) 

the PNR No. as shown, 2132817186 with transaction time 08.30, SI. No. 

28 has not been generated at all. The said particulars are wrong. The 

correct position is PNR No. 2132517186 with transaction 08.30 hours was 

generated as per requisition slip under SI. No. 29 and not 28 shown in the 

Article-IV, SI. No. of DTC transaction is 33. 

From the above factual position as per DTC transaction, the 

allegation of generating PNR with improper timings is not based on facts. 

In view of the above, the allegation under Article-IV does not hold good. 

Further P.O's observation on the allegation under Article-IV is also 

based on incorrect particulars and hence not tenable. 

That in respect to the charge mentioned in Article-V of the above 

referred Major Penalty Memorandum and also in reference to the Enquiry 

Report dated 21.01.2009 the applicant like to state that that the said 

cancelled PNRs were not generated by the appticant but those were 

generated by Smt. S. Bhowmick, CRS/SCRB during the applicant's Tiffin 

break period from 11.00 hours to 11.30 hours against her own privilege 

pass. These PNRs were cancelled at 11.22 hours on 09th  November, 

2006. That the said cancelled PNRs were generated by Smt. S. 

Bhowmick, CRS/SCRB (PW-3) who has admitted the fact vide her answer 

to Q. No. 11 dt. 23.01.2007. 

In support of the above, the applicant would like to submit further that said Smt. 

Bhowmick CRS/SCRB generated 4 (four) PNRs against 5 privilege passes 
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as reflected against SI. No. 163, 164, 165 and 166 of DTC Transaction vide PNR 

Nos. 6264948308, 62649448430, 6264948472 and 6164859293 and requisition 

S.No. 122, 123, 124 and 125 on which the signature of Smt. Bhowmick also 

clearly put by her showing generating time 11.19 hours, 11.20hours, 11.21 and 

11.22 hours of 09.11.2006 on which, earlier reservation was made. Smt. 

Bhowmick CRS/SCRB admitted the fact of generating PNRs in question vide her 

ans. to Q. No. 12, dt. 23.01.2007. P.O. vide his Brief observed only that 

cancelled PNR5 were generated by the applicant without cancellation slips. But 

the fact is different, which is narrated above. As such P.O.'s observation does not 

hold good. 

That in respect to the charge mentioned in Article-VI of the above-referred 

Major Penalty Memorandum and also in reference to the Enquiry Report dated 

21.01.2009 the applicant like to state that, the allegations are baseless and 

vague. The PNR No. 6264949919 alleged to have been generated by the 

applicant have no existence in reality. DTC Transaction (PD-8) does not show 

such PNR No. as generated on 09.11.2006. The allegation labeled by citing the 

PNR in question is a cooked product and has been manufactured by Sri B.B. 

Gin, CVI/T in consideration of his own to malign the image of the applicant while 

there is no existence of the PNR in question, the question of requisition slip in 

this respect is also a vague one 

Further it is alleged that Requisition Slip Nos. 132, 133, 134, 135, 136 and 

137 are not available in the bunch of slips. The seizure memo and the major 

penalty memorandum clearly indicate that CVI/T seized 138 requisition slips, 

which were serially numbered from 1to 138. 

r• 
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So the question of non-availability of slips No. 132 to 137 does not arise. 

For such non-availability, all responsibilities rest with Sri B.B. Gin, CVIIT as he 

has seized the said requisition slips under his signature -and designation from 

CRS/SCRB on 09.11.2006. 

Hence no responsibility can be attributed on the applicant for non-availability 

of the said requisition slips. 

That in respect to the charge mentioned in Article-VIl of the above-referred 

Major Penalty Memorandum and also in reference to the Enquiry Report 

dated 21.01 .2009 the applicant like to state that the allegation is baseless 

and vague. All the reservation slips have been serially entered in the DTC 

transaction. 

However for your kind perusal, it is submitted that the Requisition 

Slip upto S/No. 125 have been in proper order and thereafter Mrs. S. 

Bhowmick CRS/SCRB generated two cancelled PNRs without requisition 

slip. After that all the Requisition slips have been numbered in proper 

order again from S. No. 126 onward (DTC transaction No. 169) S/No. 127 

corresponds to 172 of DTC transaction, because 170, 171 connects with 

S. No. 126. This is how all the remaining requisition slips have been tallied 

with the DTC transaction. As such the allegation under Article-VII stands 

not sustained. 

Further P.O. through his Brief simply copied the allegation from the 

Charge Memorandum under Article-Vll. There is no basis of his 
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observation on the charges. As such P.O.'s observation does not hold 

good and hence not accepted. 

4.4 A Xerox copy of the Major Penalty Charge-Sheet along With Article of 

Charges dated 14.2.2008 is annexed hereto and marked with letter A-i. 

4.5 	Immediately after receipt of the said memorandum of charge-sheet your 

applicant has made a defence statement denying all the allegations and 

Article of Charges levelled against her in respect of the excess cash and 

requested the authority to make withdraw/cancel of the same. 

A Xerox copy of the defence statement as submitted by our applicant 

dated 1.4.2008 against the Major Penalty Charge-sheet is annexed hereto 

and marked with the letter A-2. 

4.6 The entire Charge-sheet memorandum is liable to be quashed and/or set 

aside on the ground the name of the most vital witness has not been 

mentioned in the said memorandum of charges the persons concerned 

who had raided in the said booking counter where the applicant was 

functioning to the post of Head Enquiry-cum-Reservation Clerk viz. Mr. 

B.B. Gin, Chief Vigilance Inspector and this point your applicant has been 

raised in defence statement but it has not been considered. Moreover the 

listed documents which are mentioned in the said charge-sheet and 

particularly in the seizure list there is no signature of the applicant at the 

time of raid and the said Chief Vigilance Inspector has snatched away all 

the papers from the said booking counter, the subsequent documents are 

At 
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not subsequentare not sustainable in the eye of law as some of the vital 

documents have not been supplied by the respondent authority to the 

applicant. 

4.7 	In spite of the point and objection by your applicant in the defence 

statements the Disciplinary Authority without considering the same in a 

biased manner proceeded with the enquiry and at the time of participation 

of the enquiry your applicant also raised objection in respect of the said 

points in respect of cross-examination of most vital witness viz. Mr. B.B. 

Gin, Chief Vigilance inspector and your applicant also asked the 

documents which they have not supplied with to submit your applicant's 

defence. But the Enquiry Officer without considering the objection raised 

by the applicant the Disciplinary Authority submitted an Enquiry Report 

which has been served upon your applicant on 18.2.2009. 

A Xerox copy of the Enquiry Report submitted by the Disciplinary Authority 

is annexed hereto and marked with the letter A-3. 

4.8 	The said Enquiry Report is not in accordance with the Rules and the law 

laid down by the Hon'ble Supreme Court in the case of Dipak Pun —Vs-

State of Hanyana & Ors., reported in 2000 SCC (L&S) page 906 where the 

Hon'ble Apex Court held that enquiry was not proceed till copies of all 

documents asked for by the applicant supplied to himand on the ground 

itself at the stage of interlocutory the Disciplinary proceedings including 

charge-sheet is quashed. The said Ruling is absolutely applicable in 

respect of the present case as the Disciplinary authority did not supply the 
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relevant document which your applicant has asked for before the Enquiry 

officer. Another vital point which is not being considered by the Enquiry 

Officer i.e. cross-examining of the most vital witness. The most vital 

witness in the present case is Mr. B.B. Giri the Chief Vigilance Inspector, 

who had raided the booking counter in the busy office hours while your 

applicant has been discharging her duties and functions and particulariy 

on this point there is a decision of the Hon'ble Division Bench of High 

Court at Calcutta in the case of Tea Board & Anr., Vs. Rasamoy 

Chatterjee & Ors., reported in 2008(1) Calcutta High Court Notes, Page 1., 

Where the Division Bench held following the Supreme Court's judgment 

that chance not given to charge sheeted employee to cross-examine a, 

vital witness in a fair proceedings, principle of natural justice violated and 

on that ground the entire disciplinary proceedings has been quashed 

and/or set aside. Your applicant craves leave to produoe the judgment at 

the time of hearing of this application. 

4.9 	Because such biased Enquiry Report submitted by the Enquiry Officer 

your applicant made a representation dated 2402.2009 against the same 

and submitted details and pointed out the lacuna in the enquiry 

proceed.ings and requested authority ,  concerned to quash and/or set aside 

the same and exonerate her from all charges. 

A Xerox copy of the Reply/Representation dated 24.02.2009 against the 

said Enquiry Report is annexed hereto and marked with the letter A-4. 

LLv 
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4.10 It is further submitted that the impugned Charge-Sheet Memo as well as 

Enquiry Report by the Disciplinary Authority at this stage is absolute unfair 

proceedings and violation of principle of natural justice, equity and fair play 

which is not sustainable and liable to be quashed and to declare ultra vires 

on the ground of the two other decision passed by the Hon'ble Division 

bench of High Court at Calcutta and the Hon'ble Supreme Court of India. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

That being aggrieved by and dissatisfied with in respect of Major Penalty 

Charge-Sheet along with Article of Charges dated 14.2.2008 as well as Enquiry 

Report, your applicant begs to move this application before this Hon'ble Tribunal 

on the following amongst other 

GROUNDS 

For that the main allegation which has been made by the Disciplinary 

Authority in respect of the excess of cash in the booking counter is not 

sustainable in the eye of law because of the letter issued by the Dada 

Bhai Sporting Club dated 20.5.2008 before the Concerned Railway 

Authority to refund the cash of Rs. 9400/- and during process of ticket 

as per direction of Vigilance Inspector the applicant stopped the work 

and clOsed the booking counter so on that ground itself the entire 

proceeding is liable to be quashed and/or set aside in the eye of law. 

For that the applicant at present working to the post of Head Enquiry-

cum-Reservation Clerk at Bongoigaon under Rangiya Division, North 

VO 
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Frontier Railway, Assam after transferred from Katihar DMsion to 

Rangiya Division by North Frontier Railway while she was performing 

her duties. 

Ill. 	For that while she was performing her duties to the post of Head 

Enquiry-cum-Reservation Clerk at PRS/SCRB, Siliguri on 9.11.2006 at 

the time of taking ticket by the four boys of Dada Bhai Sporting Club, 

Siliguri outside the booking counter when they were busy in fill up 

requisition slip for issuance of PNR ticket upto Sealdah for an amount 

of Rs.94001- and at the time of processing of the said tickets at the 

very moment Shri B.B. Giri Chief Vigilance Inspector/NF Railway 

entered inside the counter and compelled the applicant to close the 

booking counter and by the order of the said Vigilance Inspector the 

applicant has closed down the said booking counter. The Chief 

Vigilance Inspector himself brought out the Government cash from the 

drawer and took the cash of Rs. 9400/- which was on the desk top and 

further thrown out the requisition slips and forced the applicant to add 

up the Government Cash as the applicant was under pressure from the 

said Chief Vigilance Inspector to prepare the cash particulars in 

respect of Smt. Sanchita Bhowmick, CRS/SCRB and therefore your 

applicant has not been allowed to generate the ticket against the said 

four requisition slips, and on the ground of excess cash your applicant 

was charge sheeted by Major Penalty Charge-sheet memo dated 

14.2.2008. 

CO, akPA- 
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For that immediately after receipt of the said memorandum of charge-

sheet your applicant has made a defence statement denying all the 

allegations and Article of Charges levelled against her in respect of the 

excess cash and requested the authority to make withdraw/cancel of 

the same. 

For that the entire Charge-sheet memorandum is liable to be quashed 

and/or, set aside on the ground the name of the most vital witness has 

not been mentioned in the said memorandum of charges the persons 

concerned who had raided in the said booking counter where the 

applicant was functioning to the post of Head Enquiry-cum-Reservation 

Clerk viz. Mr. B.B. Gin, Chief Vigilance Inspector and this point your 

applicant has been raised in defence statement but it has not been 

considered. Moreover the listed documents which are mentioned in the 

said charge-sheet and particularly in the seizure list there is no 

signature of the applicant at the time of raid and the said Chief 

Vigilance Inspector has snatched away all the papers from the said 

booking counter, the subsequent documents are not subsequent are 

not sustainable in the eye of law as some of the vital documents have 

not been supplied by the respondent authority to the applicant. 

For that in spite of the point and objection by your applicant in the 

defence statements the Disciplinary Authority without considering the 

same in a biased manner proceeded with the enquiry and at the time 

of participation of the enquiry your applicant also raised 'objection in 

respect of the said points in respect of cross-examination of most vital 

- 1. 
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witness viz. Mr. B.B. Gin, Chief Vigilahcë inspector and your applicant 

also asked the documents which they have not supplied with to submit 

your applicant's defence. But the Enquiry Officer without considering 

the objection raised by the applicant the Disciplinary Authority 

submitted an Enquiry Report which has been served •upon your 

applicant on 18.2.2009. 

VII. 	For that the said Enquiry Report is not in accordance with the Rules 

and the law laid down by the Hon'ble Supreme Court in the case of 

Dipak Pun —Vs- State of Haryana & Ors., reported in 2000 5CC (L&S) 

page 906 where the Hon'ble Apex Court held that enquiry was not 

proceed till copies of all documents asked for by the applicant supplied 

to him and on the ground itself at the stage of interlocutory the 

Disciplinary proceedings including charge-sheet is quashed. The said 

Ruling is absolutely applicable in respect of the present case as the 

Disciplinary authority did not supply the relevant document which your 

applicant has asked for before the Enquiry officer. Another vital point 

which is not being considered by the Enquiry Officer i.e. cross-

examining of the most vital witness. The most vital witness in the 

present case is Mr. B.B. Giri the Chief Vigilance Inspector, who had 

raided the booking counter in the busy office hours while your applicant 

has been discharging her duties and functions and particularly on this 

point there is a decision of the Hon'ble Division Bench of High Court at 

Calcutta in the case of Tea Board & Anr., Vs. Rasamoy Chatterjee & 

Ors., reported in 2008(1) Calcutta High Court Notes, Page 1. Where 

the Division Bench held following the Supreme Court's judgment that 
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chance not given to charge sheeted employee to cross-examine a vital 

witness in a fair proceedings, principle of natural justice violated and 

on that ground the entire disciplinary proceedings has been quashed 

and/or set aside. Your applicant craves leave to produce the judgment 

at the time of hearing of this application. 

For that because such biased Enquiry Report submitted by the Enquiry 

Officer your applicant made a representation dated 24.02.2009 against 

the same and submitted details and pointed out the lacuna in the 

enquiry proceedings and requested authority concerned to quash 

and/or set aside the same and exonerate her from all charges. 

For that the impugned Charge-Sheet Memo as well as Enquiry Report 

by the Disciplinary Authority at this stage is absolute unfair 

proceedings and violation of principle of natural justice, equity and fair 

play which is not sustainable and liable to be quashed and to declare 

ultra vires on the ground of the two other decision passed by the 

Hon'ble Division bench of High Court at Calcutta and the, Hon'ble 

Supreme Court of India. 

6. 	DETAILS OF THE REMEDIES EXHAUSTED: 

The applicant declares that he has availed of all the remedies as available 

to them under the relevant service rules and for that purpose, he made the 

following representations: 

Copy of the Written Statement submitted by the applicant on 1.4.2008. 

Copy of the representation submitted by the applicant on 24.2.2009. 

S 

4L- 
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

That the applicant further declares that she had not previously filed any 

application, writ application or suit regarding the matter in respect of which, this 

application has been made before any Court or any other writ petition or writ is 

pending before any of them. 

RELIEF SOUGHT FOR: 

In view of the facts mentioned in Para-4 above, the applicant pray for the 

following reliefs: 

To quash and/or set aside the impugned Major Penalty Charge-sheet 

dated 14.2.2008 along with Article of Charges vide Annexure A-i of this 

original application; 

To quash and/or set aside the Enquiry Report dated 21.01.2009 

submitted by the Enquiry Officer vide annexure A-2 of this 	original 

application; 

To declare at the interlocutory stage the proceedings which has been 

initiated by the Disciplinary Authority in respect of issuing the Charge-

sheet along with Enquiry Report is ultra vires and bad in law in the light 

of the decision made by the Hon'ble Division Bench of Calcutta High 

Court reported in 2008(1) Calcutta High Court Notes, Page 1 and the 
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Hon'ble Supreme Court of India reported in 2000 SCC (L&S) page 906 

and to quash and set aside the same; 

To pass an appropriate order directing the respondent authority to quash 

and/or set aside the entire proceeding including charge-sheet and the 

Enquiry Report and further direct them to exonerate your applicant from 

all charges along with all consequential benefits; 

To pass appropriate order directing the respondent authority to produce 

the entire records as well as to the proceedings of the said Enquiry 

Report and the Charge-Sheet before this Hon'ble Tribunal to appropriate 

adjudication of the case; 

Costs; 

Any other appropriate relief or reliefs; 

9. 	INTERIM ORDER, IF ANY, PRAYED FOR: 

Restraining the respondents from passing any final order in connection 

with the said proceedings till disposal of original application; 

The respondents be restrained to proceed with the Enquiry Proceedings 

until and unless this application is disposed of: 

0 
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10. IN THE EVENT OF THE APPLICATION BEING SENT BY REGISTER ED  

POST: 

Not applicable. 

11. PARTICULARS OF THE POSTAL ORDER FILED IN RESPECT 

OF THE APPLICATION FEES: 

Postal Order No. 	q 
Date of issue of Postal Order: 

Name of issuing Post Office: 	
HF4 ') i7D 

AJ cr 
Post Office at which payable: 

12. LIST OF ENCLOSURES: 

As per Index. 

A  &L~~ 
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VERIFICATION 

I, ABIRA PODDAR, wife of Sri Subir Poddar, aged about 39 years, residing 

at Clo. Swapan Mahanta, Netaji Nagar, Babupara, Ward No. 9, Bongaigaon 

working as Head Enquiry-cum-Reservation Clerk under North Frontier Railway, 

Rangiya Division at Bongoigaon, Assam, do hereby verify that the contents of 

Paras-1 to 12 except Para 5 are true to my personal knowledge and Para-5 is 

believed to be true on legal advise and I have not suppressed any material facts. 

Date: 010326) 

Place: 9i le 
Advocate-on-Record - 

(JOYJITT DUTTA) 
Advocate 

Central Administrative Tribunal, 
Bar Association, 12th Floor, 
Nizam Palace, 2d  M.S.O. Building, 
Kolkata- 700020. 

To, 
The Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, 
Guwahati. 

Signature of the Applicant 
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~27 .40 THl RJ\!LWAYSE1VANTS (DISClpIj 	& APPiAl,) RtJLLS, 196 	t / 
I 	 SfANDAj) FORN NO.5 

Standard Form of Chnrge..sheet 
[Rule 9 of Railway Servants (Discipline and appeal) Rules, 1 

4. 2 1/,tN>//Viç/ 	 . 

(Name of Rail way administration) 

Datcd 

3. 	The Prcsid 

	

Ac 	 cziUJaiJii7ay 	 flrii,i,-n,(,.\ 	• 

	

' 	 ..,. 	 - to noja an mquiry against  
Rule 9 of Railway Servants (Discipline and '\ppeal) Rles, 196. The sths(atç of the innuti; 	.SC  Vllo 

u& 

uhiscc)nutct atid misbehaviour in 1p1XL 01 winctj the inquiry is proposed to bc held is set out in the enclosed stateliTcilt of articles (AImexLzre-J) A statc,ne,t of the imputation5 of Wiscozz(luct or 'uisbcljai'iotir in suppo of each allicleof charge is cnclosc1l (AlwexureJJ) A list of docuinejits by 
which and a list of W1tCSSCS 

by whcm, the articic of charge arc Ptoposed to be snsüied arc. also enetosed (Annexur_iii & IV). *IuI . Ier , 

 copies of documejits mentioned in the list of documents, are per amrnexurc.JJl 
are 

cticIosf 

  
ca 	 ilorcd ad if e so dcsirs, he n inspect and take extracts from (lie docujiit3 	

m 	n 	h 
 mejltjôiied in tbd enclosed list of docujijejit (Annexu-JIJ) at any timc during Office hours within Ecn (lays of receipt of (his Lucmoiafl(lwlm For this purpose he should contact .................................immediately Oil rec1 

	of (lljs 
.memorm 

çJ 1 	............. 
... is fhrthcr infohncd that he may, if he so 

desires, take the 
assistamice of another Railway servant/an ocjaj of Railway Trade Union (ivimo satislics urn rcquirefliczits of Rule 9(13) of the 	ilway Seants (Dicipliiic and Appeal) Rul, 

1968, and Note 
I al1or Note 2 (hereunder as the case may be) for inspecting the documjients and a.SSis(ilig film in l)resemlcing Ills case before fir Inquiring Authority in the eveiit of an oral 

inquiII 
being held. For thuis purpose he should llonljlrnte one or Wore persons in order of preference. 
l3efore nominatitug 

the assisting Railway servant(s) or Railway Tra(ie Union Official (s), Sliç? - 
... 

should obiii an undertakimig from the nolluince(s) that the 
(i hiy) is (rc) wilting to assist film during [lie disciplinary Proceedings The undertaking should also colutaii k  the particujats  of other Cnsc() if any, in which the nominee(s) lund already ufldertakim to assist and the uiuderlakiiig should be furnished to the uudcrSigne(l/1.,11 Migc. 

 .............. ..................................... .......................ailway 
	a lomi wi(j1 	(lie 

IlOiflhlmat inn 

............... 
Is hereby directej to submit to the undersigned (through General Manager............Railway) a written statmciit of his defei (v1ijcJi should reach the said General Manager) 

withi ten days of receipt of  this  Mcmorafl(ltllli if lie does not require to inspect any documnejs for the hifeparation ofhis defeiec, and within ten days aflcr completion of imiSpCctioii 
of documents ifhedcsjrs to inspct documents and also 

(a) to state whether he wishes to be hIard in person; and 

cop 



(b) to furnish the names and addresses of the witnesses if any, whom he wishes to call in 
Support of his defence.. 

wst 	 ............... is in.fonued that an inquiry will be 
held only is respect of those articles of charge as are not admitted. He should, therefore, 
specifically admit or/deny each article of charge. 

is further informed that if he does 
not submit his written statement of defence within the period specified in para 2 or does not 
appear in person before the inquiring authority or otherwise fails or refuses to comply with the 
provisions of Rule 9 of the' Railway Servants (Discipline and Appeal) Rules, 1968, or the 
orders/directions issued in pursuance of the said rule, the inquiring authority may hold the inquiry 
cx parte. 	' 

The, attention ofiAP 	 is invited to 
Rule 20 of the Railway Servant (Conduct) Rules, 1966 under which to Railway servant shall 
bring or attempt to bring any political or other influence to bear upon any superior authority to 
further his interests in'rCspect of matter Pertaining to his service undôr the Government. If any 
representation is received on his behalf from another person in respect of any matter dealt within 
these proceedings, it will be presumed that 
awaro of such a representation and that it has been made at his instance and action will be taken against him for violation of Rule 20 of the Railway Servants (Conduct)'Rules, 1966. 	. 
8 	mc 	 . 

/  
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wahat, Bench 	 Name and designation of competent 
auThority. 

Ends: 

To (Designation)  

.(Place) 

Copy to Shri ............................................................(nam e  and designation of the lending authority) for information. 

Striko out whichever not applicable. 
* To he deleted if copies are given/not given with the Memorandum as the case maybe. 

Name of the authority. (This would imply that whenever a case is referre to the disciplinary 
dutliority by, the Investigation Authonty or any, authority who ar& in the custody of the listed 
documents or, who would be ar1nguig for mspection of the document or to enable that authority 
being mentioned Th the draft memorandum) H • . -. ': - 

Where the President is the Disciplinary Authority. 	 • 	 - 
- 

	

	To be retained wherever applicable President or the Railway Board is he competent authority. 
To be used wherever applicable - Note to be inserted in the copy sent to the Railway servant. 

Alls'True  
IP 

to Advoca 
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ALNE 
tateiiieit of articje or charge(s) framed agai gt1r Reservatio 	 nst &i 	Abira Podder, Hd. ECRCfPRSISIJii 	n Cum -Booking OfficeI(SCJ 	

t. 
y (now at I3N(iN). (Name and desigmujojj oftlie Railway Servant). 	

. 	 4 

1.. 
.4 Smt 'Abira Podder, lid. ECRc/SCRB (now at BNcJN) shuIe performing duty at PRS/sc Siligtiij Oil 09-11-2006 comnhjtted a serious misconduct in as much as excess in .(Jovenjmcnt cash to the tune of Rs. 9385/. -was found ii her possessjoii vith an UflCOflVincing 

explanation DTC cum suminaJy print out upto 11:51 hrs. how Rs.1 
19746/- but Goverwiieiit cash found in her possession was Rs. 1291311. 

-' Smt. Abiti Podder, Rd. ECRC/SCRB (now at BNGN) 4iile workhig 
at PRS/3Cp 09-11-2006 coninhitted a serious miscondu in as much as 12 (twelve) nos of filled up 

slips were mecoveled from her possesio which did not beai 1 any serial.number and/or PNR number. In additionthree cancelled re'quisjtjon slips alongwjtli PN0332821081626478293 and 
f454584 wene so recovered from hem 

I)OSSessio 	 , 	 - 

&tthlthoJiL 
Smt. Abira. Podder, Hd. ECRC/SCRR (now at BNON) while working at ,PRSSi on 09-1 1-20o conimiued 't cnop 

m'scojidu in as much as she eiIerated the following PN1( without reseryatjoii sh1J)s - - 	 '-. 

 fil 	DMu, 	 - u. 0 6495631 (DTC transat Ian SL No. 8). 
PNR No. 6364940450 (DTc transact,o SI. No. 81). (iii) 
PNR No. 2432993783 (DTC transaction SL No. 190). 	 . 

Article 	
- 

A'o. j V 

Smt. Abim Podder, Hd. ECRC/SCRB (flow at BNGN) liiJe WOrking at PR3/8j 
	

'-'-  
09-11.2006 co 

	

	
, lnnhjtted a serious misconduct in as much 2232459105 wit 	 asi nshà generaje PNR 	*c.46Ir' 

h 
trtulsaction time 08:28 hrs as per requisition slip No. 27, thereaJ she generated PNR 6364936958 with transacto time at 08 29 hrs on he basis of requisition 	

1) 
SL No. 47, wicli is highly 

iwegulaJ.1 theji she generated PNRsj• 2132817186 with transaioj1 time at 08:30 firs as perrequisjtj0 silo Nn R 

- 	
Co,itd... P12 

Ttlis Aflfl"' 	
T 	- 	- 

- 	- 	- - 	

QOPY ot 	'' 

MVoCate 
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Article No. V 
Smt. Abira Podder, Rd. ECRC/SCRB (now at BNGN) while performing duty at 
PRS/scrtB on 09-11-2006 committed a serious misconduct in ;a§ much as she generated two cancelled PNRs beariig nuniber 6264825665 (under DTC transaction Si No. 167) 
and 6164736346 (under DTC transaction SL No. 168) without any requisition slip(s). 

Article No. VI 
Smt. Abirn Podder, Rd. ECRC/SCRB (now at BNGN) while performing duty at SCRBISlilgurj on 09-11-2006 had committed ross irregularity by generating PNR No. 
6264949919 against a requisition slip which was Ibun 

i 	 d without any serial number  marked on the same and requisition slip No. 132, 133, 134, 135, 136 & 137 were not available in the bunch. 	I 	SP 

Article No. VII 
Smt. Abira Podder, 1-Id. ECRC/5$Cp.B (now at BNGN) while performing duty at 
SRB/Siliguri on 09-11-2006 did not provide serial number on the reservation 
requisition slips in proper àrder from serial no.-125 and oniards- as a result the 
transnctjon made did not tally with the DTC transaction obtained from CRIStKolk 

Article No. VIII 
Smt. Abira Podder, Rd. ECRC/SCij (now at BNGN) while performing duty at 
SCRB/Siiigurj on 09-11-06 committed a serious misconduct in as much as she received 
one seaIed cover containing her transfer order for RNY d1vjjo11 addressed to CRS/SCRB 
from the office of the DRM/CJKJR at the time of receiving of hr revocation letter but 
she did not hand over the same to the CRS/SCRBith an ulterior motive. 

Thus by the above act of Omission and Commission Smt.Abira Podder, Hd. 
ECRc/SCRB (now at BNGN) exhibited lack of inte&ity and devotion to duty and acted 
in a manner unbecoming of a Railway Servant and there by contrayeiied Rule 3.1 (i), (ii) 
& (iii) of the Railway Service (conduct) Rule 1966 , - 

/  d  

200g 	 Kill WiY. hmnlYd 7 M4 	
LLu -: 	

•- --: 

it 

V 

.•.l;J 

-a 

Ixt 

	

iii-j 	ri'. 	t-'d iNt 

	

at 	 tl.Iai' 	• 	7 1j' 	.t_t4 •'4- 

171 tmc I 	I 	h: 

	

Vl tb4ti 	 'k. Ut 	l6 4t 
I 

'I 

- 	TfflsAn 	 lS True 	. 
Copy 

Advocate  - 



STATEMENT OF IMPUTATION OFMISCONDUCT1M1SBEIV1OUR IN 
SUPPOWI' OF TIlE ARTICLE(S) OF CHARGES FRAMED AGAiNST 

SMT. ABIRJ\ PODDER, HI). ECRC/PRS/SCpj (NOW AT BNGN). 

On 09-11-2006 a surprise check was conducted at PRS/SCRB.at about 11:50 hours. 
Counter No. 6 was brought under check and found one Smt. Abira Podder, Hd. 
ECRC/SCRB manning the same. Her Government and personal cash 	liec ed 
alongwith the requisition slip dealt by her. Reservation requisitions dealt 
check were taken to Vigilance office for verification with DTC tr sactior(4i&it1 '' ' 
procured from CIUS/Kolkata. During scrutiny of the requisition slips the following'' 
irregularities revealed:- 	

/ 

Article No. 1. 	 48 2009I 
I Snit. Abira Podder, Hd. ECRC/SCRB (iiow at BNGN) while P Iqual 

RS/SCRB Siliguri on 09-11-2006 colnmittecla serious misconduct,n as niuch,as extess in Governmeiit cash to the tune of Rs. 93851- was found in hei possession with an Unconvincing explanation. DTC cum summary print out uptO 11:51 hrs. shows Rs.119746/- but Government cash ftnind in her possession was Rs. 129131/-. 

Article No. ii 
Suit. Ahira Podder, I-Id. ECRC/SCRB (now at BNGN) while working at PRS/SCRB on 
09-11-2005 coninhitted a serious miscondt in as much as 12 (twelve) nos of filled up 
reservation requisition slips were recovered from-her possession which did not bear any 
serial number and/or PNR number. In addition three cancelled requisition slips alongwith 
PNR nos 2332821081, 6264782932 and 6164544584 were also recovered from her possession. 

'lrticle No. Iii 	 I  
Smt. Abira Podder, Nd. .ECRC/SCRB (now at BNGN) while workig at PRS/SCRB on 
09-11-2006 committed a serious misconduct in as much as she generated the following 
PNRs without reservation slips:- 

PNR No. 6264935631 (DTC transaction SL No. 8). 
PNR No. 6364940450 (DTC transaction SL No. 81). 
PNR No. 243 2993 783 (DTC transaction SL No. 190). 	I 

ArticleNo. IV 	 - 
Smt. Abira Podder, Nd. ECRC/SCRB (now at BNGN) while working at PRS/SCRB on 
09-11-2006 committed a serious misconduct in as much as she generated PNR 
2232459105 with truisactio,i time 08:28 lu -s requisition slip No. 27, thereafter she 
generated PNR 6364936958 with transaction time at 08:29 hrs on the basis of requisition 
SL No. 47, which is highly irregular and then she generated PNR No. 2132817186 with 
transaction time at 08:3() lirs as per requisition slip No. 28. - 
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4rticleNo.V 
Smt. Abira Podder, F-Id. FCRC/SCpj (now at BNGN) while performing duty at 
PRSISCR.B on 09-1 1 -2u06 comm itted a semious misconduct in as much as she generated 
two cancelled PNRs hearing number 6264825665 (under D'!'C transaction SI No. 167) 
and 6164736346 (under DTC transaction SL No. 168) without ny requisition slip(s). 

4riicle No, VI 
Smt. Abira Podder, Hd. ECRC/SCRB (now at BNGN) while performing duty at 
3CRB511igurj on 09-11-2006 had committed gross irregulazity:by generating - PNR No. 6264949919 against a requisition slip which was fbuiid without any sexial number marked on the smne and requisition slip No. 132, 133, 134, 135, 136 & 137 were not available In the bunch. 

Article No. WI 
Smt. Abira Podder, 1-Id. ECRC/SCR (now at BNGN) while performing duty at 
SCRB/Siliguri on 09-11-2006 did not provide serial number on the reservation 
requisition slips in proper order from semial no.-125 and ozwards- as a result the 
transaction made did not tally with the DTC transaction obtained from CRIS/Kolkata 

Article No. Wil 
Smt. Ahira Podder, I-Ed. ECRC/SCRi (now at BNGN) while performing duty at 
SCRB/Siliguri on 09-11-06 committed a selious misconduct in as much as she received 
one sealed cover containing her transfer order for RNY division ddressed to CR3/SCp 
from the office of the DRM/C/KIR at the time of receiving of her revocation letter but 
she did not hand over the same to the CRS/SCRB with an ulterior motive 

Thus by the above act of Omission and Conimjssjon Snt. Abiiä,podder Hd. 
ECRC/Scpij (now at I3NGN) exhibited lack of integrity and de yotion to duty and acted in a manner unbecoming of a Railway Servant and there by contravened Rule 3.1 (i), (ii) 
& (iii) of the RailwayService (conduct) Rule 1966. 
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L11oF DOCUMENTS BY 
WCH E ARflCLE(S) OF TCGE JED AGAJT MT. IA 	 Th. ECc/p 

(NOW AT BNGN) ARJ PROPOSED TOBE SUSTA1D 

Casl 1)W1jCuj15 filled up by Sm t. Abjz Poddei', Rd. ECR
Ô06 

	

n spot and DTC print out OfcoLJtterNc 	 C/SCP on 09-11 -2 06 dated 09-li -2006 
Photo-copy of MR No. 683197 duly cejed by CRS, 

	under 	jcl 

	

CXC5 amount of Rs. 9391 
was deposited at SCR 	.10112006 	an 

 Statezne 
'It of Srnt.  Abira 

Podder, Rd. ECR/SCJ recorded i SM/aJp 
-2007.  

State 	
of Sint. Sancijita Bhojck CRS/3 

	rcorded in 
ClIWjiber on 23-012007 	 C  

$. Origjj tflCIIIC)IdUiIi 

dated O9-1l2006 drawa on the spot. 
A meio to CRS/SCRB vide No. Zig/50/06 

datd 09•I1006 adVising 
CRSJSCp 

to deposit the exce amount recoved froth Smt. Abj Podder's Govei eat cas1i. 

A 
seizu:•e menio dated on 091J2Oo6 (of 

otgjij rese1atIØfl requjjj011 addressed to CRSmCRJ3 

DTC trwJsactjo11 details 
() 	

f dated 09 11 2oo6 in 23 paes in 	jii of texi j1 No. 
816 (CounterN 6) o 

SCp obtaine.ocdfr 	
O1ig 

 DRM/C/KIR 's letter No. Com lEst t .Misclst  
10. C 	

. 	
dated00607 opy of SF –A with 

the endoement dated 14.02.06 of 
Srnt AbjJ.apd. Rd. ECRC to have received DRM/crR)5 iett• o. 

Comatt4jSjt. 
dated 14.02.07 

/Zmin i 

MAR 2009 I .  
K 1. 	(A.. JlVislonai eo 	aj Maage.,1 

kangiy 	' 
t. F. RIIL.f. ubnUiy* 

  

.1• 

 

..J..-. 	.........................'', ' 	............................... 	.. 

 



_c7 	rj 

1JT 
Central Adrninistrac;~I?vv Thbunal 

3 MAR 2009 

uwahati Bench 
Ii 

I4JVNEXUREIV 

List of wItncs- 

Shri SatyaBarua, SRVJ/T. 
Shri Arjun Singh 1  CiTI/AFfQ/jjga0 1  
Smi. Sanchjta Bhowmik, CRS/SC1Uj3. 
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I Central An: 

1 0 4  
1(1 	 3 MAR 2009 

'i't's 	

'' L 
c/ 15 6 1 - . ----: -- 

- Defence 	statc -ni 	Ref 	I\1 :tjo r 	I'vn iI iv 	C. 'ii rge 	!\1 cnn ir:und ii 
No. (.74 I /UN 'VI V I ( /SFA I F-25 (i\ I aj or) di. 14M2,2008 issued ngiiisI 
Smi. Ahira Pnd(Icr, lid. I('R('/S('UU (No at HN(;N) 

,cjr, 

W i th due respect, I he in submit the 1 ,611(milw R' 	l-iin'c h r t:ivoiii nl nm1JI ld 
cnmsidei'atiui. ju4icimnms decisimmim and itvnilrlI)Ie or(Iers ;1ets. 

(I) 	'I'hat Sir, it the 'cry out-set I deny the iffleval i killS labeled aeainsi me vide article 
I to article VI I I throtigli the al( )ftsald charge mcinor;,induni. 

2j 	I'Iui Si,, I lie tc:im i 	'. by I dt'iiv lIme allegani ii am e appended helnw am ide 
Sc. 

. -'iiicIc - I 

'fliat Si i, as af lej.:(l that Rs 	as h 'mind eccss in mmmv I16 s6o-,to mint a act, Ihc said umnoimni aHug with 
• I't ,' ( Plisitiolls has -bceii pushd1i tIlmee. (3) pssemitevs 

(lnLmbu of Dade- Iii,tm Spo' (11mg ( lub and v.i' pLILd through thL ( ountu \\ mdo  
where, ptsSen,gcra ploced req itisitim ins). Al that inotmmcni ol' i ine vi i lance Inspector 
Sri P. Girl entered in side the counter and asked In clo:•.e the couuter and themi it wis 
closed immediately, lime "aid amnumimmi nI Is.m).4(UM 	hich '.va' kept on ih' lop ni the 
COUimIcr along with -recjtn 	on ships mis been taken into ('mvt. (,imsh inder mv ctitnh, 
'.'spite II1V repealed 	 hut agmimmst the said amnnunt ito 	was cmicrated 'mmmd 
hence this Was iin: a part oh Gnvt. cash. lml all my cltmis stond invain, 

As ,.nch I ,leimv the :;;mm,l ;IIm, , mImlt ndj ?, , t 3X 5j HI :mllci'tl c''t,'c thr,'10h AyIj,'i(' 

Article  - II 

As regard:i allegatiomi under Am'licle-Il in the clli'ci tIm 	12 1'.hi. o f flied imp 
requisition Slips v'Imichm (lid Im'I heat' ;mmm' SI. N, and nm 	imu ii is simbimmilted that time 
said requisition sI p were not handled h\ mmmc not amiv PNI 'ere geumerated 1w inc againt 
the said slips. F uture regard rug cancl led requisition slips along .wii'h Pi R Nos. 
233282 1081, 62602932 and 61 645444 uIleed to have reccecsmi Ion) re S mini bared 
.mn lmcts. 'Fhe said l')tRS were not generated hy inc as it reveals frumim the.said Pri RS.' - 

As such no responsibility on this accnmmnt he attribumt .1 - on ,iae. I knee it i 
requested to withdraw tite said allegation. 	 - 	 -: 	- 

~6404vb,  -- 

IN 

12 



Article — I 

 

As allcgcd that 3 Pr R Nos. 6264935631. 6364940450 and 243299378 -ha'e 
been generated by inc without requisition sI iJ)S is lint bared in lads. Ill C 4.3 Mt.uied 
requisition si ip are available on the bunch ol the slips. I knee this 
credence. 	

L 	'ii23i 

I 
Articic—IV 	 ' - 	

I. 2009 
As alleged vide article IV that l'.4 R No. 6364936958 with tranAtjoii 

hr.s. having the requisition marked as 47 it is submitted that the l?'R 
generated against requisition slip. Rut (luring performing duties sonic how the same 
might have been wrongly placed and tilt irnately iiiarkd ;is SI. No. 47 diirin 
:c-coijsjdcrati,,n, ilicie was in ill-motive and the lilite sIniiig ugailist uctjiikilioit slip 
No. 27, 4.7 and 28 will speak the truth. I lcncc the alkgation under article No. IV may 
kindly be dropped. 

Article — V 

As allegd vidc, I w said article that I had generated (wo cancel I) •Rs hearing 
Nob. 6264825665 and 6164736346  without all)' requisition slips. it is submitted that the 
said cancellaliw, PRs had not been generated by me but there were generated by 
Smi. Sanchita Bhowmick, CRS/SCRI3 during break time. The requisition slips No. 122 to 
125 will disclosed the truth iliat the said cancellation lli(I IC-gelleratinil h;ti heeti done h 
Mrs. Sanchita I fltowiii ick . ( -RSIS(-RIlv I knee the allegation labLIed against Inc may 
kindly he withdrawn. 

Article - VI 

As alleged that Pt' JR No. 6264949919 has been generated against requisition slip 
winch fi>iind wit lioiit any SI. No. iiiarkcd on the same. it is submitted that the requisition 
slip against the ;aid I 'JR No. has not been stippl ied to me through the bundle of slips 
tinder item No. 7 Annexure-1 II of the charged nieinorandii,n. I Iciic'e I cannot continent 
any tiling and FC!aI(lilig Slit) Not 32 to 137 hate also riot supplied totite. I knee I can lint 
COitiIlidIu( ally (Iii iig. 

Article— VII 

	

As alIegd vide the said article the said N..?:;. Of requisilioli slips had no t been 	- 
properly numbei cd from SI No 125  and on ard it is suhnntt.d that thL  the said requisition slip'1 had bccii gLnultLd I)v Smut Snichiia 13110 IW( k ( RS/S( RU 
and not by mc I kn c o '.sponsibmlity be attributed against ni 	I lcnLc as stih thi 
tl1egation may kindly be withdrawn. 

: Conid;. 

,, 



Article— VIII 

As alIeg'd vidc the said article that I received ont"Sl'.ALl'.l) COy iR" coiltainin 
my transfer order br RNY Division addressed to ('RS!SCRU at the time o iccci\iiig 01 

RcVocit loll ICit( r hut did not hand ovel' the same to CRS/SCR 1 I. it is submitted that from 
the endorscmeni: made on the bice of the revocation order dt. 1 4 .02.2007 ,  reveals that I 
have received 4 copies on I 4M2.20()7 at 18.00 I irs. and I had handed over the copies to 
the respective authorities and consequently I was allowed to ioin on I 5.02,2()()7 b 
C RS/SCRI3. The Scaled Cvcr' referred to Iii the said article must have been handed 
over I0 CRSIS('lI COIlSe(1(iCilt II) vhiiuhi I vasahlocd to jul11 on 1 5.U2,?l)t)7 by the 
addicssee of the said feller. I kmuw 11l1mimi about the cuillemmis in the said "Sealed (:o'cr". 
Since I have b en allowed to joill on 1 5.02.2007 by CRS!SCRI3 it indicates thai the 
sealed cover had duly Un handed over to ( RS/SCRB ilence the allegation under the 
said article is Far from the rca! its' and dose not hold good. As such the allegation tinder 
the said apticle may kindly be dropped. 

In view ) 1 the ah.ive your hloiloui' is requested kindly to exonerate me &olll the 
allegations labe ed a.tai nst inc tllrouell the aforesaid charge milcinorandum by your 
magnanimity an I there by I shall renlain ever gratet 0.tu)IlI wr, Sir. 

With probund regards. 

Tu,1b,6, I,, aL f3  e  n  7:;   \ 
0 

eW 

6094  

/tsi(sfu//t 
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No. C/421/RNY/VIG/Staff — 25 (Major) 

To 
Smt. Abira Poddar 
Hd. ECRC/BNGN 

(Through S5/8NGN) 

Sub: — Show Cause Notice against bAR action for major penalty 

Ref: - Major penalty charge sheet No. C1421/RNYJVIG/5taff — 25 
(Major) dated 14.02.08 

In connection with the subject issue enclosed please find a copy of the 
enquiry report along with the day to day proceedings submitted by enquiry 
off icer/Maiigaor, for furnishing your remarks/final brief against the charges 
levelled\vide memorandum cited above, as to why penal action should not be 
imposed upon you. 

Your reply should reach this office within 10 (Ten) days time failing which it 
will be presumed that you have nothing more to say and the case will be 
decided as per records available. 

bA: — 31 (Thirty-One) 

c9 
(A. K. Sinha) 

bivisional Commercial Manager 
Rangiya 

094 p 

- 	 . 	. 	
. 	 .... i .e.... v.s1f.: 	 •'° 	•.-H•.' 
- .. . 	.••. 	. 	- .1 	1 	 .: 	. 

yNNEXURE A3 
Northeast. Frontier Railway  

Office of the 
bivisional Commercial Manager 

1angiya 
te1802. 
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[NQTJIRY REPORT 

ON 
The departilietital inqti 	held. agthii. 

.SMTABIRA.PQDDAR 
lid ECRC IINN 

• 	Shri S.Sen Gupta. 
Inquiry Offiecr 

To 
.•,..••. 

DCMJRNY 
• • NIRajtway. Kangia 	: 

• 	(is€iplinary Authority';) 	I 	 • 

• 	 :' :: •&' 

.c%e 



/ COntralAdrninistmi rn 

NO / Z. / VIII / LLI / SS(/ 10 / 	 Datid 

Rppprt 

The Deparimerilal DAR Enquiry held against Smi Abira Poddar lid ECRC SC.RB 
now at J3NQN 
I 	SEQUENCE OF DAR CASE RECORDS AND ALJTHORIIY FOR 
INQUIRY. 
11 Under rule 9 (2) of Railway Servants ( Thsciplinar and 4'\ppeal ) Ru1e 196S thc 
DiiiskiiáI Coi eicaI Mààèi, Raiiä issüéd Méii a.iidüiii C1421/RNY/VTG/STAFF-
25 (MJUOR) dated 142 08 to Smt Abira Poddar Hd ECRC SGUT now at BNGN 
proposing to hold an enquiry against her for imposition of major ponaity for tiw kfticic of 
liãó fräñiód t1ióiñ. 

1,2 Record of delivery uf £harge sheet to the CO The above Memorandum was 
received by the CO along with all the nneures. 
1 3 Order of the Thsciphnary authority appomfing nI ifl n4 P0 DCM i  PNV 
vide his order no Ci421fRNYiViStaff25 (vIalor) uate.i 2 4 (', 'ppu1nteci Sin S 'ci 
Gupta CE! / HQ as 10 and Monoj Kurnar CVI,' T as PO 

2. CASE OF DISCIPLINAY AUTHORITY. 

2,1 Article of charge framed against Sm± Abira Poddar I-Id EC.P..0 / SGW now at BNGN. 
ABlICLE! Srnti Abira Podder, Hd. ECRC/SCRB (Now at BNGN) while pertbrmiug duty 
at PRS/SCRD Siliguri on 09:11:06 committed a serious misconduct is as mueh as ccss ii 
Govt Cash to the tune of Rs 9385/- was found in her possession with an unconvincing 
epIaiiatibii, i)TC-cum-suniniary print out at 11.51 hrg showsR. 11974W- but Govt. cash 
ihund in her possesston was Rs:i29131 ;O0  
&rticle —11 Smti kbira Poddei, Hd ECR1SCR8 (nw o at

0 
 BNGN) while working at 

PRS1SCRB on 09.11.06 ömti1ittd a sriOus micOndut is ag hiUch as 12 (tWelve) No. 
of filled up reservation requisition slips were recovered froiii her possession which did not 
begrqpy eri mimhr n/p PN numr.  In 44t4pn thrc 	cll4 rq 	in 
aiohg With PNR N6§ 2332821081, 6264782932 ajid 6164544584 Wëtë alsO iëcdt'ëtëd froili 
her possessioi. 	 . 
Article —Ill Snit. Abira PQir H4. 	RC/S2RB (npw t ENQN) while 'yQiiqflg p. 
PRS/SCRB oh U9 .11.06, cdiiiiiiitted a sedOUs thisOhdht in as hihcli as hë gtiated 
he Ibllowiiig 1?NRs witlioutreseivution slips- 

PNR No 6264935631 (DTC transaction Si No 8), PNR No 2 ' '1° 10 1 	+, DTC 	 3LC 
Si N6.81) äiid PNR No. 243299383 (IJTU ti-äiisäötiOh SI O. I Y0) 

/ 	,c7 

TT 
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	1. 

Aitieië - IV 	Suit. AbiEä Pbddër, Fld.'TJ_7RC1SCPJ3 (now at !3NUN) While wor[dng 
at PRS/SCRB on 09 11 06, Committed a surious nii'c.oiiduJ in as niudi as she geiieiate&I 
PNR 223245°] 05 'ih transaction time 08 28 hrs as per requisition slip No 27. thereafter 
she iiëiatcd 1NR 53M93695 with tiài isäëtio i i tiiiië at 0829 his oh the basis of 

quisition SL No. 47, whieh is highly irregulai and then she generattd PNR No. 
2132817186 with trnn1action ttme 08 30 hr as per requisition 41 ip No 28 
AtticIë --V Snit. Abiiä Pbddei, 1-Id. EURU/SCRB (hOW at BNUN) while wOkihg at 
PRSISCRB on 09.11.06 11 committed a serious misconduct in as much as she generated two 

ncl1d PNRi hring numbr 24a25.6 (under DTc transtion SL No. I 7) and 
E,4736346 ( jiidë [)TC fräiisàctioii ST. NO 165) WithOut a 	iéhiitioii 1ij 

u tide —VIE 	Smt Abira Poddr, Hd ECRCiSCRB n'w H BNGN wnue work tin 

it PRSISCRJ3 on 09 11 06 had committed 9-055  Ir:LL n 
No6264949919 ããiñ?f 	jiüii.iôii 1i 	hih 	found wiUioit ny ena! nunibe 

marked on the same and requisition slip Nos. 132,133,134,135,136 and 137 were tiol 

available in the bunch. 
kri'le —Vi! 	SmI Abira Podder ,  lid ECRCISCRB (now at 13N(3N) while  

at PRS1SCRB on 09 ii 06 did not provide serial numbet on the ieervaUofl reqd"Woh 
.-1 	. 	 1T 'T 	1 	 .4. 	 1. ~1 	 J 	:i 

ny,
iq in -ope ,fuF uOth 	o. 	an iaf 	a rsaB. e Lai cn ,n itiac :&U nnt 

1iiv with the DTC transaction obtained from CRIS/Kolkata. 
Ai'titk —Viii 	Suit. Abira Podder. Hd. ECRC/SCRB (now at BNGN while Wcifkiflg 

at PRS/SGRB oii 09 Ii 06 committed a seitous misconduct in as n1uch as she iec 

one sealed cover containing her transter order for RNY Division addressed to 
CRS/SCRB from the office of the DRM (c)rKIR. at the time of reeiviug of her 
revocation letter but she did not hand over the same to the CRS/SCRD with an ulterior 

motive. 
Thus by the above act of OffilsgiOft and coinhiiIiOti Stilt. Abita Poddt, Hd. 

I1CRC/SCRD now at BNGN) exhibited lack of integrity and devotion to duty and acted 

IP a !i!c cpg a $ryat.an4 hr' cr'd Rç 3.1(j) (ii) and 

(iii) of Rail Way S rviics(Cbndtict) Rui 1966. 
• STATEMENT OF IMPUTATION 
2 2 On 9 11 06 a surprise check was conducted at PRS'SCRB at aboiil ii 50 hrs cu"'ei 

no 6 Was bbUht ühdëA check äiid tOund One Sint AS'Licidaf rid LUkU; SCRU than.ning 

the same. Her Govt. cash and personal cash were lieeked along iiii die R/iips dealt b 
her. Reservation requisition dealt up-to the time of check were taken to vigilance office fix 
vei-iflcätiöii With the DTC träiisäctidh detail ptoeuted ttOiii URIS / Kdlkätä - During thC 

sei:uliny of the requisition slips the following . ..regularities revealed. 
RrcLE_I Smt Abira Po4der lid ECRC/SCR (Now at NGN) 'while pert01m1 Lt' 

at PRS/SURB Si1iüii oii 09. II .06 COjjjjjijttCd a sëhOüs jjtjscöiidüöt is as iiiücLi as Cxdess ii 

GovL Cash to the tune of Rs. 9351 f- was'S found in her possession with an unconvincing 

'I 
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ëici!äiiätibii !  DTC-cUiii-sUiiüiiaiy priiit out at 	 tt74i!- bUt UÔIt. cash 

ibuiidiii her possessiOli was Rs. 129131.00 
—1! Smti Abira Podder, Hd ECRC!SCRB (nov at BNGN) svhile vioikirg .it 

I'RS/SURB 6h 09.1 1 .06 cöiiiliiittëd a Se1 1ÔUS iiiisööiidiict is as iiiücli as 12 (twelve) Nos. 

of ii1ed up reservalion requisition slips were recovered from her possession wliiii did iioi. 
bear any 4prial numbet and/or PNR number. In addition three cancelled roqwntion shp 
along with PNR Nös 233282 1081, 626482932 and 6164544584 W66 älsö iecövekëd frOhi 
her possession. . - - 
Art;ck -III Smt Abira Podder, Hd ECRC11SCRB (no at BNGN \h4lc ck444g t 
PRS/SRB oii 09] 1)6, ëiiiittëd a i9cii ñi&idiit ii as nud as hè ,èieiated the 
!iiowing PNRs without reservation slips- 
PNR No. 6264935631 (DTC transaction Si No.), PNR No. 6264940450 (DTC transaction 
Sl N(A 1) ãñd PNR NO. 2432993783 (DTC ãiiã.iiOñ Si NO. 1:0) 
Al nue = IV 	Suit Abila Pouei, Hd ECRC/SCRI3 no CE FNii vtnie woik1flE. 

at PRS/SCRB on 09.11.06, committcd a scrious misconduct in a5 much a he gcncratcd 
PNI? 2232459105 with transaction time 08 28 hrs as per requisition slip No 27 theieattei 
sue generated PNR 6364936958 with transaction time at 08 29 nrs on the basis of 
requisition Sb No; 47 ;  which is highly irregular and then she generated PNR Nc. 
21 28i7186 with transaction tim. 08 30 his as pci relulsltlon sltp N0 2 
u nue -V Suit Abuia Podei Hi ECRCISCRB (now at t3NtjN; wfltle woticiu at 
PRS/SCRB on 09; 11 ;06;  committed a serious misconduct in as niuch as she eneuated fvct 
cnce1led PNRs bearirg numbers 626492566 (under DFC flactio11 Si. No 161) rind 
6164736346 ( under DTC transaction SL No 168) without ativ requisitions jipss. 
Article -VI 	Smt; Abira Podder; lid; ECRC11SCRB (no'v at IJNGN) while hocking 
t PRS'SCRB on 09 11 06 had committç4 gross irregularity by generatirg PNR 

No6264949919 aaaiuit r4uiitibui li which wa thund without arty riai huthb&r 
marked on the saie and requisition slip NOS: 132 ; 133 ; 134 ; 135;136 and 137 were flo 
a\aiIab!e, in the bunch. 
Artidë —VII 	Smt. Abir Pöddr, Hd. ECRC/SCRB (hOW at BNUN) Wht1 wotkin 
at PRS/SCRB on 09.11.06 did not provide serial number on the jeSel vatioii iquisition 
slips in proper oider from SL No 125 and onwards as a result the transction made did not 
tally With the IJTU träiisäctiöii bbtáhid from CRIS/Kblkätä. 
Article -VIII 	Suit. Abira Podder, Fid. ECRCi'SCRB (tiow iii Bi'1Ui) wliik working 
at S'SCRB on 	 m 09 11 06 comitted a PR 	 serious nnsco' 	 '" e ec' 
one sëãlëd coiitäihiiig her ttäiisft Order i.or Kf1 Uivn a.ddreSSd (o 
CS/SCRB fioin tluu offle of .  the DRrvI (C)IK1R CL LlI UUP... 01 FU..L ing of iiu 
e ocaltoil lettei but the d4 not hand over the same tc the CRSISCRB i4h au untior 

motive. 
Thus by the above at of ornissloul and ommisslo11 Smi. i"unra Fouuu 

RC/SCR (now at NQN) exhibited lack f integrity and devotion to duty and actcd 

00*6 
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iii a tnäniiër uiibecomiiig of a räilWäv Sëväiit and thërëhy ëbitraveded RÜIë 3. If ii (ii) áiid 

(iii) of Railway Services(Coiid ut) Rule t966. 	att 9en 
2.2 LIST OF PQcUMNT PA prpJ

which re1ic 

iiöh , Vidë Aiiiiëxu ës - 111 of the C1iaig Sliët. 
2.3 LIST OF WITNESS Thei wei 3 prosecution witnes cited by the DA vide 

Anncurc JY1 th charg sheet. 

3. PROCEEDINGS OF THE ENQUIRY. 
3.1 PRELIMINARY HEARING The prelirniiwiY hcaring of thc came wa hcd oi 

9.5.0. üi the Offiëe ätthé CEITHQ ui jeeie of àfl P(1C() & F)C. 

3.2 PROSECUTION DOCUMENTS. Before stacting the Regular hearing 

all the RUD's cited by the DA vide Annexures III were produced in original and wcrc 

marked as Mlô. 

3;3 PROSECUTIC .N wITrs_ 	 V;!-es  

2 	Sn Arjun §iM4-7-i 

3.4 DEFENCE DOCUMENTS- No defeffice d0cut1it1t w roducd by the CO 011 to 

which she relied. 
3.5 DEFENCE WITNESS - NIL 

, 

 GO'pi 
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3.6 UOURI DOCUMENT 
- One 

SPORTING CLUB Siliguii, addressed to CRSI
11  37U1AR HEA1flN. Icgplr Haring w 

of the case was completed on 28 1 08 

bfDJWA BRAt 
iliguri dated 9.11.06.. 
held on JQ4.68 28.7.08 an4 the 1*1 

• 1i11i1(AL JiXAMIiATJ0N OF THE C.O. On 28.7.08, Before the close of RH 10 put mndtry que@ipn to flip Q to cJrify hcr ppsitipn in gcnpr1. Rply t Ui quëstioii by the CO WaS édöFdëd. 
3.9 TIME FRAME The last RI-I was held on 28.7.08 and P0s brief was received on 11 .08 and the Defen brief yus  submitted on 24.8.02. 4 	(R0UNflS TAKEN 1W 1110. 

P0 in his brief under the head result of enquiry mentioned that the case is of 
preventive case and all the witnesses produced during enquiry were camined and cross 
ëiiiiti,éd by The P0 and CO ãñd rëôrdód their déjEôifióñ. 
4.1 PW1 In reply to Q1 he authenticate his signature and confirm the correeniess of the 
contents of PD:5 the memorandum dthwn on the spot by the yigilancc team on 2.11 .66.Ir 
reply to Q-5 he stated that if nay excess cash found mix up with the Govt cash that excess 
cash is considered . as unaceounted money and that has to be deposited in the Railway 
account; In reply to Q8 he stated that the Govt; cash of Smt Poddar CO on 9 11 ;06 wa. 

! 
4.2 PW2 In reply to Q;1 authenticated the signature and confirmed the correctness of tile 
contents in 1`115 the mámorandum drawn on the spot by the vigilance team on 9;1 1 ;U6: In 
reply to Q- he stated that the Govt cash of CO was counted again ano again in his 
presence and there was Rs 93 85i was excess in the Govt. cash of the CO. In reply to Q;lO 
he stated that all the doeuments vide PD-7 were seized in his presence; 

PW-3 In reply to Q-1& 2 he authenticated the signature and confirmed the 
correctness of the eonttits in PD-5 the tnmorandum drawn on the spot by the vigiIanc 
team oi 9:11 ;O6;and PD4 (the statement S:Dhowniik recorded at CVO /1LG 'omee 
)Jn rep!)' to Q-7 she stated that CO showed a list of which she had for generatmg some 
tic kdt äiid subsquiitRi th säm Was ackiowldg from on Of her staff itt thp tit Shift. 

P0 in the head Analysis of document nientiónvd . that 	. 	 .. 

PD-I is the cash particular filled up by Smt 1oddar CO in her owi handwriting from 
which it is clearly understood that the Uovt cash of Smt Poddar as per IJIC was Rs 
1,19,746/- but she produced Rs 1,29,1311- ie Rs 9385/7 was fouiid excess in her GovL cash 

flj-2 Is the copy of MR No 683197 against which Smt Poddar deposite4 her e"cess 
aiithuiit of Rs 9385/- fouhd dUi-ihg the iiiiläiië chëk. 	I  

• 	PD-3 is the statement of Smt Poddar where in reply to  0-8 she had stated th 	r at he 
Govt. cash wascounted in presence of S.howmik. CR5 / SRI In rply to .Q12 she 
admitted that it was due to clerical irnstake that two PNR, s were  cancelled without takilig 
any requisition slip In reply to 0-14 she slated that the six requisition slips unsecuti'e1y 
ic SI No 132.to 137 not available in the bunch by mistnke. ..... 

vo 
dOe 
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btticë Iii her 
RS 1 SCRB on 

. . . 	 . - 	

up  rpqpisition 

withóüt ähy sëiiäl ho äiid tliërë abs. or requisition SLIp I.1LLIIW LLfl' -Ml flit top j: lje 

ps along with thrern .s. of PNR 's were reover.d from the possession of Smt Poddar 

C9: rpI)' to Q-4 	5 hc U4tcJ th 4  CO wa nQ1: rtñp.tc~:I by ti Yiik4flpe tm to 

cbüiit the G6t4. Cäi äid Was not iii a P6§ifi6ii to öjüit tlië cash . But hitbf the GöTt. Cash 

was counted by Smt Poddac and tallied the same physically. In reply to Q-8 & 9she stated 

that an amount of Rs 935/-  was found excess in the Qovt. cash of the CO and the same 
äs dëoited iidë MR No 6319 In iéWy tO Q-O 1i6 tätëd that the Goit. Cash 

counted on the counter of the CO in her presence. 
PD:5 is the original memorandum drawn on the spot narrating all the irrcgularitii 

dtfd in the CÔiir of iilã.ñ Chék Of iñdOW no 3 1órñiiiL no  816 the sMd 
memorandum was signed by the checking team and CRS / SCRB as witness of the 
incidence occurrod during the cheek. o .CRS  I 	m 
were seized from the COTs counter in presence of CR8 wet corrçctiy produced as per PD 

7 and there was no additional document included or left after the document were seized 

Ig 
PD-S is the DTC summary collected from PRS NKG/ Kolka tit which cEetly reflects 

thet all information in connection with the generating of PNR detailing eonpressiVC. 

recors of passengçr inc1 u ing cançllt1on NI 2  specil canççll1ofl 2  mochfiction etc of a 

particular shift, counter no, terminal no, and ID ftheECRC. It is proved that CO was on 

duty oil 9; 11 ;06 on terminal no 816 at the time of vigilance cheek and on cross cheek from 

requisition slip and thç DTC transaction detail transplrcs that the cornmittd thç following 

irru1ittiti. Thtc PNR 626 4935631 ,636940450 & 2432993783 trannctib'1 SL no 

190 were generated by the CO without taking any requisition slip 	th 

passenger. CO also genciated two cancelled PNR 6264825665 6164736346 transactiOn 

St no 167 iid 168 WithOut 	Uisitibfl stitis. M 	DTç tratiCt oil det11 nO 33 Oi 

PNR636493ó 	was generated against R/hip no 47 at 8.29 his again as per SL no 34 one 

PNR no 213 2817186 was generated against R'Shp no 28 at 8 30 hrs This clearly indicates 

that CU has violated the priority and thus deprived the passenger ftom his due turn 

4 3 P0 undel the head Discussion mentioned that PD-i is piepaled by Lhe CO in lici 

own 	rting and 	a4mitt4 that shc 1cPt th moiwy for gn ratP!i p'.?P5 ii 
iiieiiiOräiidUth Which Was diäWti at the spOt beai the sigiiätUtë of th ehëCkih tëäiii äild 

CRS/SCRB wherein it is dearly mentioned and admitted that 12 nos of resel 'auon 

rc.quisitiofl lip were rccpvcrcl from her p. sesipn which did not hoar any 
 $

L no qnd 

PNR ho and three PNR 2332821081 6264782932 &. 6164544584 were also recovered 

from her possession PD-4 statement of CO,wherein mde -3 
ibe stated 12 nos of tilled 

up requisition without any SL no and three nos of R/slips cancçhled mark Qth top f the 
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s14i; along with tlirëë iIöS. of PNR W& tor P°'°" of Sint A.1öddär 

bytheciieCkfli team. Thus from the above : tick-1 & II sitidsest.abiis1ied. 
4 4 P0 also mentioned that PD-8 proved that the CO was on dut' 7' on 9 1 1 06 at the time 

of vjjläiIöë öhëck ähd She had cöiiüiiittë4 the .follöWihg iftëgU1aiiti PNR 6264935631 

,6364940450 & 2432993783 tvansactiofl SL no 8.81 &. 190.  were generated without taking 

nv iquvti°n 1ips M per DTC tranact1On SL no 33 one PNR 636 4936958 wa 

genërätëd ägäiiist k/Slip 47 at 8.29 tirs äai1i as per IYUC SL No 34 PtSJR.213 2817186 

was genei:ated against R/S lip no 28 at 8.30 hcs this clearly indicates that CO has violated 
th pnQrity of th passencr in tho squno for xtnding favourism for hr personal gain. 
CO iiiàtéd tWo CajiCelléd PNR 626 4825665 iid 6164736346 WithOut 

4iiiiti6ii 

Hence from the above Article IIIjV & V stands established. 	 -. 
4.5 P0 also mentionid that P117 indiates that tho documents were soizod from the CO's 

ÔIiñTéL jn 	of CRS and TT1 / A.F. S4Üãd ëiE 	flY prOdüa ã Er PD-V 
and tneie was non aathtional doeumen includeu or. teft aiiei me uoument wete seIeu 
during the chock. On going through the RJSlips seized it is noticed that one PNR 

62644 	
against R/Shp which was tound without any SL no nmred on and R/shp no 

132 to 137 were not available in the bUnch. The RIS lips seized from the counter , were 
cress checked with DTC and nøtjcd that the Sb no given by the CO does net match with 
that of I3TC (PD-8) which proves her tnsice!tY and mattetVe whe on duty 

4.6 P0 also rneiitioiied that one sealed cover titaiiiiiigtraflsf order of the CO for RNY 

addressed to R8 / SCRB Trom the offiee of the DRM/G/KU along with her revocatioll 

order was handed over to the CObut she. did 
no± hand-over the same to the addressee. A 

letter 110 	
dated 20.6.07 issued by DRMJC/KIR was produced 

as PD-9 wherein followiiig remark was given at item no 4 atthe time of handing ver the4 

revocation httçr to Smt a ?o44ar O at DM/(Is oçç The 
Xrox copy of transfr 

 it 
• otdt wa tsd hatidd oVt to hr aloii' with th rvocatiO ittr of CR8 / SORB itt 

sealed cover' with an advise to DCRS / SORB to follow the transfer order issued by. 

DR14iC'K1R 'ide revocation order dated 142 07 Thus the charge framed 'ide Article-V!11 

gtäñds established. 

51 GROUNDS TAKEN BY TUE C 0 IN HIS DEFENCE BRIEF 

CU iii his btief discUssed iii detaik Uájhst Ch Ajti1C Of cliärgë. 
Article —I of the charge MemorafldU1 referred to the Para 1 1. above, that. and amount ol 
rs 9385/- was foi4nd excess in Govt Cash at 11 51 hrs on 09-11-06 in her poeses1Ofl foi 
which the explanation was nconviflClflg In this connection it is submitted that in th 

true sene the said amount of Rs 9385/- staled to be exess Govt Cash Was not so Tlit 

thing is while the C 0 h been performifl duties on 09 11 06 thrcc to four bo a 
"Ddäblia Spoitihg ClUb of SiligiWi 22  WCIC standing ill 1  tlië 'Uë, OUtjde the cO'.üitër Witi 

three filled up requlsitlOiTh foi issue of PNR taket upto SDAH and buik and suiC 
C 0 

wis very well known to them, they puh4 the sai4 .iiQUIt ulong with 3 (three) filled 
Uj 

• 	• 



iequisitiöii slips throUli the diiiijitdt tgei 
and the Requisition slips with the amount, of I 

At that yy 
cOiñpëlled tlieU.C) to 
bmught out the Govt. Cash 

mpment, $ri B.R.1 .

clOse the d6iiiitdf, WhiCh 

MAR 2009 	j 
When their thin tOiIIëS 

.s. 9400/- were 'ept on one side of the 
c•YVT flerc4 in'side the cpupter ipd 
was complied With. The cvirr 1iihi61f 

from the drawer and taken into the said cah of Rs Q4ulfli- 

Ceritrá AdrnIn1. 

thi9-hing the said reqiiti.Qn jjp4 4n.d fQrpe4 the 	.tc 44 upthe 4aid 	h with the GoVt. Cash in 1iei Oeioii amid the CO wa Uhdër reue tromii the said uviiu to 
pieparc the cash particulars in presence of - Srnt. SanchitaBhowmjck, CRS/SCRB (PW- 
3). So the so-ealkd eces amount of R. 935/- was nothing but the amount of the said 
ClUb fi* ükhce of: tiCkët. Sit, CV!/T éveii did iiot alloW the e.o to CiCátC ticIéts against the said 3 thrce) requisition slips. In connection with the so called excess in Govt. 
cash Smt Sanehita Bhowmjek CRS/SCR]3 (PW:3) confirmed vidc aas to Q. No; 7 dt. 28.7,08 flif fijo ã.id ñiOñó eioi to th iui bo' and 	io 	eie ; co, 
wliith was not allowed by CVIT In support of her statemem PW-3i SUt)mlltecI 01ie 
vidcnee, which was marked as C:! during enquiry on 2g.07.Q8. The said evidenec -is an 

np[lIcuflon add tessed to CRS/SCRB on ihe same day ie 0911.06 horn the President 
Dada Bhai Sporting Club! Siliguri for refund of Rs. 9400/ paid towards, to and Ito fare 

E NW to SDAH;.' 
5,2 From the above document it is established clearly 2  that it is not a case of excess in 
Govt. cash, but made so by the CVIiT without allowing to generate the tickets as per list 
and requisition slips; The said aetion of CVI/T is direel intefereiiee in nirinai working of 
the CO. 
5.3 Iii this connection it is further submitted that, altøgether there ate 3 (three) PWs - as 
follows Sri S Da'ruah ( P1W-1) is CVI/MLG ;  Sri Arjuii Singh ;  CTTI/AF/IIQ (PW-2) and 
Smt S Bhowmik CR5 (SCRB) ?W-3 Out of' the said three PWs, ?W-1 vide his ans to 
Q. No. 3 dt. 10.06.08 confirrnd that h was not asiciatd with th said ehck at th 
beginning; lie joined the cheek at about I 2 15 hrs whereas it is seen from PD-,! (Terminal 
cs 	pry) m4 o!4 1 1:51 hr n4 gccpr4iig!y ch p ic4r w 	and so 
ca11d 	ss fouiid. It is thrfore stablished that so called exess ih Govt. cä1l Was 
established prior to association of P1W-i in the check. Similarly PW-2 vide his ails, to Q. 
No 5 dt 10 06 08 confirmed that counting of cash was done prior to his arrival to the spot 
So, Smt S. Bhowmicic CRS/SCRB (PW-3 was the only vital witness who was present 
and associated in cash counting PW-1 bide his ails to Q No 9 dt 10 06 08 stated that, 
The excess detected at that  time was "some extent high ip comparisoz to the result of 
normal checking and it was arise some doubt whether the amount came out correctly or 
not". But even after sueli doubt the vigilance. Learn did nut Eke any attempt to find out the1. 
rpAva of such a huge amounts a. so callesl cc,css. Evn the cheek team did not. taken into 
consideratioh the docuinehts Ld List/Requisitioh slip, *oduced by the C 0 to prove that 
the PNRs weru to generate against the said amount. During general examination of C.O. 
by E 0, the C 0 vzde ans to Q NQ 1 4t 28708 clearly stated the said tict Sarb,  CO 

-I 



. 3 MAR 2009 

i;rzWt 

	

rëcdidiiig öftatenet dt. 12.01.07 	 Nd. 10 dt. 12.01.07 Lui UIC CIUU bcs 8 1 .s:. 	01' 	along with three 1'equisiticiii slips kept oii cuuigei desktop which the CVJJT/MLG forcefully include4 with the Govt cash withott 411ovng the to ge"i iëitë PNRS aJid •hëiië so cä!lëd ëië. FFöffi  and, do 	 the above tht aiid diösjtjii, 
urnents ,addued during enquiry it is esLabIishJ that the allegation under. ArLhle I tand nt pq4bji5fip.4 .  

5.4 Fujtlie P.O. unde cjitjOh Djjjj6jjz2 oii Mtiölë I äiid 11 öbsëFVëd that diü-iiig general exaniiiatjo by 1.0 to C.0 where C.0 admitted that she kept the money foc 
generatiiig PNR The said observation of P 0 is fur from the fact P 0 has tvisted the  sttëñijjt of C.O. CO dIëäi9' stAted that the club hops kCt the id àiiouijt of Rs.9400/-
along with 3 requisition slips for generatintjçjç8 Hence the P.0.s observation in this respect Is not tenable and hence does not hold good. 

or the ehae the 	ãiidni, fàâd to th iaa. 1.2 abOié ThaI 12 ñüñibé of 
filled up requisitj slips were recovered from the possession of 0.0 which did not bear 
any serial / PNR number and thee PNRs 23322iÔ1, 62M7325 and 61645444 

f 	9' P9 10fl. 5 5 P 0 under caption "Discussiø referred PD5 (original mernoranaum arawn on the spot narrating all the irregularities deteeted during vigilance cheek at SCR) ;  but it is surprising that the said vital document had been prepared keephi the C 0 in the DARK. This claim .of'C.O is established from the fact that PD:3 does not beir the C0 iiiature; Further the details of 12 Nos of requisition slips as mentioned in'Aiiiele —11 have 
also not given either in annexure I or Annexure —II of the Charge Memorandum No 
such 12 Nos of Requisition slips were recovered front the CO's possession. Again Nonie 
of the witnesses deosd anything about the said 12 Nos of Reuisitioii s1ip Ilenee in 
absence of details of the requisition slips stated to have been found from C 0's possession 

is not ptd afid thus does not hold good. Apart froth the above, 3 Nos of 
eaiieellatioii slips álongwith PNRs such as 233821081 ;  (5264782932 and6164544534 
stated to have recovered from CO's possession In this connection it is submitted that 
these PNR were not 96fietated by the 0.0 Oh 09.11.06 hfid the 0.0 did hOt receiVe the 
said 3 cancellation requisition slips and the said PNRs. This was known to CRS/SCRB, 
hecaue during break from 1 1 00 to 11 30 hrs, CRS/SCRB dealt some requisition ships and 
caucCilatioli slips and also generated sathe PNRs for het Pet§ijwd purpoe. The äid PNRs 
were part of total cancellation slips generated by. CRS/SCRB. In this colinction P.O. 
referred PD-5 i e memorandum, throi4gh the discission under Article —I and II, but this 
PD-5 had hOt been prepared iii assOiät1bh of the C.O. it was prepared in abene Of 0.0 
and the said PD-5 dues not bear. CO's signature as suk' the ontnLs of PD-S is not 
4ccepte.4 by, the Q. 0. Since the 5i4 PD-5 beirs the signature of members DI Vigihrncc t6aiimiii  and CRS/SURB, it thay be known to thehi wherefrohi the said docuinehts come 
fr.n P.O. referred the dournent PD4 i.e state eat of Mrs Bhowmick• 
CRS/CRB where vide Q. No. 3 dt. 2:3.01.07 she was a.*ed to comment on the 12 Nos of 

NSI 
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filled 0 rëquisitkiii §IiO§ and 3 Nos of equiti6n s1i1i Withc 4cëi hiäiks dii tOp with 3 
PNRs k whieli Siiutj B1iuwiiijk (.PW-3) replied "Yes" wliicli.tarris no Ilieauiiig. P.O. 
misconstrued the said answer and observed the J2 Nos of Requisiiop slips and 3 Nos 
of Requjsjtjojj s1iji with cäiicëlied hiäFkëd 6ii top with 3 PNR s WFë rècövëëd fro Iii the 
possession of C.O is nottenable kind hence aceptab1e. In view of Lii above, the 
a11cgtiQn under Anic1 —I! has npt bn P&tabfi&hPj dining pnquily. 
Ailicle —111 It is äfleged vidë Aiic16 -III of the cha1e iii6h i6fiffidiiiii ,  rëtërEëd to iii iiara 1.3 boye thatC.O generated the following .3 (three) PNRs without Requisition slip- 
PNR. No. 2493531 (DTC transuctjon SI NQ.8) PNR No. 62494Q45Q (rTd tiätisacljojj SI No.8 I), PNR No. 2432993793 (r3Te träiisäctjOn SI N6.190) 
.6 In this connection it is submitted that PNR No. 34940450unciw: item No

. (1) above, generated at 09.22 of 09.11.06 with requisition slip and PNR No. 6264935631 iiñdët iTrii NO.1 ibOè, Sefierakd ,if. 08-08 lifs of 09-11-06 WiTh iiOper réiiIiOñ li which had been seized by CVII' from CRS/SCRB on 09.11.06 and the requisitioii slips could not be supplied by CVI/T during statement stage on 12.01.07. So the quoStiQn generating PNR without requisition slip does not arise Because it may be submitted that Sit B B Girt CVTiT seized 153 requisition slips of winch requimon slips 1 to 138 were serially numbered (kindly connet PD:7 (Seizure memo) and PD: 
Hence 	 5 (Meniorauduin); the q!!9p of. generating the said PNR under item IV and V. above does not hold 
good. It may also be submitted that since the requisition slips were serially numbered ( f'D=§ and P117) and seized by CVJJT;  so no respdnsibihiy be attributed oñ (ç,  for . availability of requisition slips Again regarding item No VI P'NP. No - 43993783 (DTC transaction, S No. 190), it is submitted that the requisition slips have been seized at 
1 1:51 hrs PD-S aiid.'DTC tiansaetjoii PD-8.made out ai. 11:51 lirsT where as the PNR in 
qqqstion ref ed above las been gene ed at '11:55. hrs (SI No: 190) and that too it was 1101 geiirated by the C.O as such this PNR can not come under the purview of check conducted at 11 5 I hrs of 09:11:06: P:O: Also copied out the same thing through his Brief and tried to establish the allegation without going in to the details of the fact Hence 
P.O.'. obsrVätidtj i not 

......
tenable and not acceptable. In vkwof the above, the allegation under Article —III of the Charge Memorandum does not hold good and has not been substantiatedci!ring 	 . 	 . . 	 . 

Ai tide —IV Charge memorandum, referred to in para 1.4 above that C 0 generated PNR 
Nos. (1) 223245915. at 08:28 hrs as per requisition slip (S/No...27) (ii) 6364936958 at 08 29 hrs s per requisition slip (S/No 47) (111) 2132817186 t 08 30 hrs as per requisitiop shp (S/No 28 

this vonneetion it is submitted that item No. (i) has .ben 	generated as per 
rcqtusition SL No 21 with transaction time 08 28 his Si No of DTC franctc 	31 Item 
NO (ii) äbö'ë PNR N6.6364935958 èiiëiäted at 08:29 hrs wiTh requisition Slip Si No. 
28, but not 47 as mentioned in Article IV,SL No of DTC transaction is 32 and item No 
Cue) above, the PNR No as shQn, 2132a 17186 with transaction time 08 30, SL No 28 Las 
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Y 	 . 	., . 	 . 	.,., nt been generated at all. I he said 	
position is t N R No zb251716 it1i uisa101 O O w sgcii 	s pi Iequls!t1011 iip widei SiNo 2 and not 28 shown in the 4&rticle-Jy SL No OfDTC transaction i 33 From the above 

tactua positioi ac pei U I C t!ansactjoii the aLlegatioi 6f.....geneiating PNR with improner iilrlings isiiot based onfaets. In view of t1e above, L1i allegation underiie1e IV desioj h.oIcJ gopd. Further P.Q's obsrvjj pn the &legtjo lle /rtjcle -jy qJQ ba ec p 
iiieo jiärticij1ä äiid Iiëiice not tëhäble. 
flic1ej of the Charge lileifloraliduni cefedtoth 	1.5 above that the C.O genere 2 (two) .cnce1j.ed PNR N.os. 62.64a25665 (DT• tranctjon S/No. 167) and 61 M736346 (DTC. tFä äctioij S/No. 168) Without F&jiiiitioij 58 In this culifleci ion it is subinjued that the said cancelled PNR were not generated by the CO but these were generat.c. by Smt. S. l3howmiek, CRS/Sci during break period froth 11 Jo hi i'o ii ii an lió &iIi friii 1óo Tlióé PNR Wéié iiëlléd I 11 22 firs on 091 1 06. That the said cancelled PNRs were generated by Smt S. 

howmici CRS/SCRB (PW:3) h45 adrijjttcd the fact vide hcr answer t Q, No. ii dt. 2301 07.111 support of the above2  I would like to submit kLlrthei fliaj. said Smt 13hownii CRS/SCjj gdnerate 4 (four) PNRs against 5 privilage passes as reflected against Si No. 163; 164;165 and 166 of DTC transaction vide PNR Nos; ó26494gg 62649448430 626448472 and 61649592 and requisition S/No 22,i23,i24, and 125 on wucb th 
signaur of Suit. Bhowinjck also clearly put by her showing generating time 

I. I : I ' iir, 1 120 his ; 
 11 21 and 11 22 hrs of O9I 10á nd Suit Bhiij6k eaiic11ed the said 

PNP5 t 11,22 his on 09 11 06 on which, earlier reseation was made Smt Bhowmick 
CRS/SCj admitted the fact of gcncratiuig PNR in question vide het 1fl5. o 

Q. No 12 dt. 2101:07 P:O: vide his Brief obsrved only that cancelled PNR we generated by the C.O 
without cancellation slips But the fact is different, winch is narrated above As such 
PO bbtvtj does not hold good. 	In view of th above, th Ilgation tinder ArtjJe V has not been substajitjd- 	 - - 
L%i ticle-VI of the Charge memorandum referied to in paia 1 6 above that the C 0 

iieted PNR No. 6264949919 aaftjt teqtuisitj slip on Which nO til 
fl u ber Was in marked and requisjtjoji slip Nos. 1,133,13 135, 136 and 137 were not available in the bunch. 

5.9 Iii thig dOhjtjj1 it Is SubjIIiued that. the allegations dtd baseless äid i'ague. The PNR No. 6264949919 alleged to have beeui geuieraied by the CO have no exite1cj11 
reality DTC transaction (PD-8) does not show si4ch PNR No as generated on 09 11 06 
The ailegatioji labeled by Citing the PNR in 4uesthjji is copkCd prOduct ahd has been n1anufatured by Sri B.B Girl, VIJT in onsidertiun of his Own Lu malign th e iniage of the C 0 While there no extence of the PNR in queto the qticflo of rcqluItaon 
slip ill this iCsjëet is a16 a Vjjgue Olie. Fjt1jC it is alleged that Rëqüisition SliIi Nös. 132,133,134, 135, 136 and 137 are not a'ailab1e in the bunv of slips. Sii:. PD-5 (memorandum) and PD4 ( Seizure Memo) clearly indi ' atc,,q that VJ/T seized 1 38 
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rëqUisitibh slips Which Wërë senally hüiibëtëWiTTd38.Sö the qUëstidh of iiöli 
availability of slips NO. •  132 to 137 doesnot arise. For sueli iion-avai1abi1iiv, all 
repensibilities rest with Sri B B Giri CVI/T as he has seized the said requisitien slips 
iiiidëi his siQhä•tüië äiid desigiiation fib"  ii (2RS/SURB.Oii 09-1 i-O6.I4ënöë ho iëiöhsibiIit 
;a;i be attributed on theC.O for non-availability ofthe said requisitioii slips. Again P.O. 
.nipiy reptpd th aJlegaUQfl thrph his Brit. fia ad.ditjon PQ. in cpnsideratipn of his 

\N11 Used söinë 	Uiipailiañieiitaiy Words against the (3.0, sUëli as 1iisiii6ëiit 2  
'Unattentive' while on duty, etc., but such words ace beyond the ambit of charges against 
the C.Q. 	Hence, the obcrvationofP.Q. is uncalled for and does not hold good In view 
()t t1 	t1ë au 	tiöi iiiidë AFtiëlë -VI 6f the euia 	ië óiàiidiiiii has not hëeii 
substantiated. . 	. 
Articie = VII of the Charge Memorandum, that C.Q did not provide serial numbers on the 

iiilion lij jn 	OMéI frOth S/NO. 125 Oñãid ã 	iéiiW the friiãtiOii ñiã.&, 
did not tally with the DTC transa,tion,'obtained from CR151 Kuikata.. 
5.10 In this regard it is submitted that the allegation is baseless and vague. All the 
reserv'tion slips have been serially entered the Dl C transathon ( PD-8) However tor 
kind appraisal of Honble E.Q. it is submitted that the Requisition slip upto SIN( 1 25 
have been in proper order and thereafter Mrs; S: Bhøwmiek CRSISCR-13 ge,neratcd two 
c'weel led PNRs without requisition slip Afler that all the Requisition slips have been 
numbered in proper order again from SiNo. 126 ojiward ( DTC transaction No., 169) S/ No. 
1.27 eorrespohds to 172 of DTC transaction ;  beeatise 170,171 connects with SI No: 126: 
1 h i how all the remaining requisition slips have been tallied with the DTC transaction 
As such the allegation under Article ;VII stands not sustaitiod.Furtlier P.O. through his 
1)rief simply copied the allegation from the Charge Memorandum underArtiele VIL There 
is nc hsis of his observation on the charges As such P 0 s observation does not hold 
good and hiie not .abcptd. In view of th above th allgatioti under ArtieIVII not 
u bstainiated: . . . . . 

A! tide VIII of the Charge Memorandum, referred to in para 1.9 above, that the C 0 
received one 	 ld eovr eontaiilhig hr tranfr order for RNY Diviioii ädditd to 
CRSISCRB from the offlee of the DMiC/KIR at the time of receiving of her revocation 
letter, but she did not hand over the same to the CRS/SCRB with an ulterior motive 
5.11 Iii thi§ COifiiëCtiöh it 1§ §iibifiittëd that the ällegätiofi i§ fak- frOiji the i-eality. Thee .i 
no good ground about the allegation. The revocation oider vide No. Comn/EsU-
Mvc'Si tion/Pt-II dt 14 02 07 has been marked as PD-JO du4ing enqur 1  it appeams from 
the ëjidorsëhiëiit niade by the CO on the side bOttOiii of the said (P13-10) that U.O 
received 4 (four) copies of( PD-10 ) at 18;00 hrs on 14.02.07 one each for seiC APOiBiI1 
NJP CRS/SCR and SM (G)/NJP only. CO al5p during general cmmnqtion by E 0 
stätëd the th.ct vide ähs tO Q. No. I dt. 28.0.08. But along Wili the ätbëäid OIë hO 
other sealed cover was. handed over to CO 	 s alleged. t1t une sealed 
cover stated to have contained transfer Qrder for RNY, has beez given to the C 0 is not a 

te *1 
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- I ici No suchtransler  ordcz was handed ov to the1Joadt 	letter from ACM/I/KIR to DRM (P)/IR dt. 20.06 	

! d letter, 	not 
c°!r th 	.Q. Frer th 	jci 	 ri .K. .ia igd th Itter (Pp-9) on 2u.o6. äiid the O1de tat 

:ijj dt. 31.01 .O (P13-9) 1Iä ho 
'Oedrmg With the Reoj10 

order (PD-b) No whe in PD-b t is menhiojied 
that a copy 

of the trè order w gzve to CRS,/SCRJ ilong 
with the copy of PD-i 0 foç URS/SCRB SiijCë the of 6 ealie tfafi dde wa hot Iiäjjdd tO the c.o. 

qUeStiofl of not handing over the 
same to CRS/scRfl does not ase P.O. simply copied the al1egtjo puoe4 to e his obs'tio.h ich j not tnbje. P.Q. also could not cite 

2flv authentic evidence  in Fegard to allegahon 
 In view of the above the allegafio,1 under 

Article -VIIi has not been SUbStajLjat •i 	ronj th aboyà cts 	 QWS and 	adducd un 	s 
I !d 	ôfe 	diijjj 	ñj 	ñjijj 	h E.0 ôñ 287 	j 	1!i!iéd 
that the allegatjoj15 vide 	-ticle I o Aie1ehave hot been sübstazltjated duriiig 
CflqUj; .  

DISCUSSION ¶MSES/IENT OF EVIDENCES AND  lOR FiNDINGS IN 1ESp 	OF A 	 REASON 
1TIçLE OF 

AI'ftCLEi Snij Abjra Fodder, fid. ECRC/SCRB (Now at BNGN) whi1 Ptfonuiiig duty 
at Shliguri on 09 11 OI. coinfli d a serious m1seo11uetis as niuch as eess in Covt Cash to the tune of Rs )38/.. 

was found in her poSsession with an ilflcOflv1nçig cianacion DTC:Um:SUna print out at 11. 5F hrs shows R. 119746/: but Govt. asli 
foiiid in llCFpossessjoii was Rs:19J3j.Q0 6 

1 P0 inder the head DISCUSSIOn mentioned that the 
CO in her ow handwjt1g PD-i 1id hi t1dmjd that th kept th rnony for gnratj PNR' . 6 2 

Co rnentioiied that the club boys given Rs 94Q/- aloig 
with tliiee 1 equii011 slips kept on Counter desktop, which the CVL/T4LG forcefully included with the Go cash 

Wjthöüt allowing to irj PNRs aild heiice o' clJe 
6;3 Froni the doeuiiej the bricf of both P0 and CO 

it is c4eaitJia ther is no doubt about the possesso1 of the excess amount of Rs 
9385'-b the Co t the time of check by the vTe1laIce CO's plea about the eXCeSS is club boys glvcn 

R , 940/_ along with th,c 'cq slips kept on CouilLej desktop, which tli (fl
CVI/T,JLG foicefully IflcJded With 'he Gvi cash without allowing to generate PNR5 
I his plea of the CO is baseless and :ilkr Ihojjjt M lid bdd Will keep o iiiufi Oh the dl thot äh eate hd ahsu if they we in the 

Que. then obviously they would have rie objeçtjo or 
u1ain their. 1ickel inmiediately But no body cJaj that during 

the 
team Rather 

co in P13-i 
which is prepared by heF own llaiidwriting clearly iilehtioh tii (SI No iS) 

and adnjjttJ the &cL of exc cash and confessed that she will eposiL the dicest amount Therefore thr 
lio) b any doubt about thà 

PQS5ssj anipwft. 
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A!iicic —II Sn1li Ab ?p44er 11c. 	(npw BW3th while wqricirig at 

PRS/SCRB 0••II 09.1 1 .06 coniiüittëd a se"iioüs iiilsöölldUct is as iiiüöti as 12 ( tWëlvë) NöS. 

( fi1hd UP ceserwatiun 	Ji - requisitiu slips were recu;1ered fruiti her possession hich 

did not bçar ny eria1 n!wlber andlQr PNB. nwnber In adçhtlQn threc caiceIied 
reqiiisitiöIi slips along with PNR Nös 2332821081, 6264782932 aM 6164544584 Wëië 
also recov -red from her possession. 	- - - - 	 - - 
6.4 PC! mentioned that the doeuinent PD-5 the memorandum which was drawn at the 

söt Feais the 	äthIë of the 	ec C1ikiii téàñi iid CRVSCRR Wfi66iii it IS eieàF' 

mentioned and admitted that 12 nos. of reservation requisition. slips were recovered from 
her possssiQfl whih did not hear any SL nQ and PNR no and three. PNR 

2332821081,6264782932  & 6164544584 al so oéd froth liii: OiOiLPE-4 
statenientof CRS wherein vide Q3 she stated 12 nos. of fllled up requisitioaiWi10Ut an 
SL no and three nos. of R/slips paneelled mark on the top of the slips along with three nos. 

II 	9Y 	 '! Y ! c!!g 
6 5 CO mentioned that P 0 under caption "Discussion referred PD-5 umginal 
memorandum drawn on the spot naffating all the irregularities detected during vigilance 
check at SCRB), but it is surpr1sig that the said vital document had been piepaed 
keepiiig the C.O. in the DARK. This ia.hii of C.O is estab1ishd front the fact that PD:5 
does nt bear the EQ's signature: Further the details of 12 Nos of reejuisition slips as 
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Charge Menioraliduill. No such 12 Nos of Requisitib1l slips were reoveied front the CODs 
possssiOfl: Again None of the witnesses dp osed.aflyThing about the said 12 Nos of 
Pequisition slip 11encç in absenç of details of the reqtisition slips statçd to havç been 
found front C.O' posiOti (PD-5) i not 	ptd iid thus does not hold good. Apart 
from the above; . Nos of eaneellátiofl slips ilong with PNRs such as 232S2 108 1 ;  

6264782932 and6164544584  stated to hav 	 O's e recovered from C 	possession in this 
cbhiiec-ion it s tbthj1tëd that these PNR Wët tiOt etietated by th C.O oil 09.1I,L06 and 
the CO did not jecelve the said 3 cancellatioii iequisitioil siip and the said PNRs This 
was known to CRSISCRB, because duting break from 11 00 to 11 30 hi s CRS 'SCRB 
dealt soiiië të4üisitiOh slips äild aellatioiiS1i and alsO gtieiatëd sathó 'PNR:Yfd bet 
peisoiial puipose The said PNRs weie part of total cancellation slips genetated by 

CRS/SCRB (Page 67 of Para 56) 
6.6 Ftoiil the äbbv it is Cleat that the tguhieiit of thC CO as th "NO sUCh 12 NO of 
Requisition slips were roeredifl th CO's possession. Again None of Lite witnesses 
deposed anything about the ud 12 No of equisit1Ofl slip 1-lence in absence of dctath of 
the requisition slips stated to have been foulid froili C 0's possessloil (P13-5) is not 
apted'rn. thus - does not hold. good". These pleas at all aceept .Becausealt 
the PW admitted during examination that the content of PL)-5 Is correct which means that 
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8e issesioii df 12 requisition äiid 3 PNR b4! 	 dOiifessëd that the 3 

.meiitioiied PNR's were generated by the CRS, which deafly p1OS the existence of the 
same with the 	kppwjgIy thP'3911 gnr.a4 by pthrs. Moreover PW Pf 174 nc.s 

ii§ dealt UtO 11.31 fiF§ Co Pf6diid6d duly 153 of WhiCli 15 iiiiiiibës Of 
requisitions were of without any number. Therefore there is no doubt about the eurreetness 
itIic .11Pgt.Qn. 

Hèñcé I cöñsidëi the AitiCIë —Il as PROVED. 

Artidc —LU Smt. Abira Podder, i-Id. ECRd1U (now at lNGN) while wQrkIng at 
PRS/SCRR Oi 09.11.06, Cóñiiiiittëd a 	iiié6iidiiCt ii s iudh àhë gei&ted 
the following PNRs withuut rescrvatioiisIips 	-- - . . 	 -. - 

PNR No. 2649353l (DTC transaction Si No.8), PNR No. 62494O450. (DTC transaction 
Sl•Nô.81) ñd PNRNÔ. 2432993783 fiTC fãii'ãtiôñ SINô.190) 
6.7 P0 also mentioned that PD8 proved that the CO was on duty on 9.1 1.06 at the tinie 
of vigilance check and she had conimitted the following irregularities. PNR 6264935631 
6364940450 & 243293783 transaction SL no 8.91 & 10 were genciated without talung 
any requisition slips 
(i 	In this connection CO mentioned that the PNR No: 6364940450 under item No; (II) 

bov 2  generated at 09.22 of 09 11 06 with requisition slip and PNR No 6264935631 
under item No.1 abbve, generated at 0808 hrs of 091 106 with proper requisition slip 
which had been seized b £VIIT from CR8ISRB on 09; 1.1:06 ant the reqãisition ships 
.ould not be supplied by. CVI/T during statement stage on 12 01 07 g0  the question 

generating PNR without requisition slip does not arise. Because it may. be  submitted that 
ri D;B; Ciri CVI/T seized 153 icquisition slips of wliieh requisition blips 110 138 were 

serially numbeied (kindly connect PD-7 (Seizure memo) and PD-S (Memorandum) 
Hatwe the. qutioti of g1iratthg the id PNR under ititi IV iid V,abova does not hold 
good; It my also be submitted that sinee the requisition slips Were serially iiumbered ( 
PD-S and PD-7) and seized by CVJJ F, so no responsibility be attributed on C 0 for non-
avai1äbiliti of requisitibu 
6; 9 From the document marked as PD-7 the original requisi lion slips and PD-8 the DTC 
limrinetioii kiniJ ii i Iear that PNR No 626L1935631 (1)1(2 tian.iction Si No 8), PNR 
No. 6264940450 flJTC ttäiiäCtiOfi Si N6.81 and PNR No. 2432993783 (IYFC transaction 
Si No 190) genciated without any lequlsition slips As no sudi I.equlsltlon slips dIC found 
in the seized bunch, rather it revealed that the requisition slips marked as 8 by the CO by 
he oWii hand Writilig is of other PNR .ahd .f ttäiñ, iii the same way requisition marked by 
the CO as 81 and iO also of other train. Therefore the allegation of withourequisitiun is 
found correct I 
HeliCé teofisidei the AFtidë —ill as PROVED. 
Article - W 	SmL; Abira Rudder, Hd. ECRC/SCRB (now at BNGN) while" working 
at PRS/SCR on 09 11 06, committed a serious misconduct in as much as she generated 

ot 
.400 
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' I'NR 223245)105 with transaction time 1)828 hrs as per requisition slip No. 27, 

thereafter she generated PNR 6364936958 with lransatction time at 08:29 hi:s on the 
hasis of requisition SL No. 47, which i h4ghy irrcgi4ar n4 .. n hc gcncrac4 PNR Np. 
2132817186 With tiäiisaetidii tiiiië 0830 fits as 06f iëqüisitiOii li.N6.28 
00 As per DTC transaction SL no 33 one PNR 636 49-36958 was' generated against 

PJShp 47 at 829 hr5 again 45 per JTC $L No 34 PNR 213 2817186 v.a generated 
against R/S lip no 28 at 8.30 1il this o1eaily ihdicätës that CU has ilibitäted the *Ioiity of 
the passenger in the 'sequence for extending favoürisrn for her personal gain. 	- 
6.11 In this connection C0 submitted that item No. (i) has been correctly generated as 

tct1iiishon SI NO 27 With ti:äiiäätiOii  tiñié'0S.28 Us SI NO Of FYFC tiii ictiOñ iq :3 I,. 
item No (ii) above PNR No. 6364936958 generated at 08:29 hrs with requisition Slip Si 
No. 28, but not 47 as mentioned in Article TV, SL No Qf DTC transaction is 32 and Item 
No. (iii) ã.bO, T.hó R NO ã. hOñ, 2132817186' ith frãñãôtiOñ tithe 0830, SL NO 28 
has not been generated at all. The said particulars are wrong. The correct position is PNR 
No. 2132517186 with transaction 08:30 was generated as per requisition slip under Si No. 
29 and not 28 shown in the Article-I V. SL No. of DTC transaction is 33. 
6 12 - From the document PD7 and PD8 it is clear that the PNR 6364936958 was 
gcncral:cd at 829 his on the basis of requisition no 46 endorsed by the CO on the top of the 

and k.pt suially te this PNR was generated in between PNR 2232459105 and 
2132817186 at 8.28 and 8.30 Hrs r spectively. There fore there should not be any doubt in 
any corner about the correctness of the ahlegation; 
Hence I consider the Aric1e —IV as P1OVEt.  

Article —Y Snfl;. Abira Podder; lid; LCRc/SCRB (now at BNGN) while working at 
PRS/SCPB on 09 11 06, committed a serious misconduct in as nnch as she (enerated two - . ......, 	

iwr o.o 23oQ 	unucr V IL., tran:auon 	ro. 10;) 
6164 iirii-o i. unau ufC tiunsai.,tion SL No 168)without a.i' Ieqw3ltions slip(%) 
6 13 CO in her brief mention that the s..aid cancelled PNRs were not generated by the CO 
but tli wete genetatd by Slut. S. Bhöwnjick. CRS/SCRB dutin break period froth 
11:00 his to 11:30  hrs ag.inst her own priilege pass. These PNRs were eance1led at 
11 22 hrs on 09-11-06 That the said cancelled PNRs were generated b' Smt S 
BIiOWiiikk CRS'/SCRB (PW-3) has ädhiittOd thd thct vi& ht ansWer to Q. No. ii dt. 
23.01 .07.Iii support of the above,lwould like to submit further that said Suit. Bhowmick 
CR 'SCRB genciated 4 (four) PNRs against 5 privilege passes as reflected against Si No 
163. 64.165 and 166 of DIG träiisatiOii Vdë PNR 	6264948308, '62649448430, 
6264948472 and 6164859293 and requisition S/No.122,123,124, and. 125 on whieh the 
ignaturc of Srnt bowmick al.5o0parly put by her ,howing gencrting tim 11:19 hrs, 

1 1 20 his 11 21 ahd 11 22 hrs of 09-11-06 and Siiil Bhowmick cahcehled the said two 
PNRs at 11 22 hrs on 09 11 06 on whah, earlier reser'ation - was made Smi. Bhowmik 
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CRISCRi3 ädiittëd the thdt of geiieiatihg PNRs iii 	t'e4afi. toQ. No. .12 dt. 

' 14 From the document marked as PD-8 it revealed that both the PNR was generated at 
11.22 IC du.iii, lüiiCh tiiiiC äñd Vidd Q-i I iii liCi sttehiCiit iëcddCd Oii 23.1 .)7 Siiit 
S.BhowniikCRS/SCRB confessed thai. " two numbea:s of cancelled PNR I have 

ertd". Thrc fQr it , i5 c1ar tt çQ allpw4 - Pthp.m to opertc in hr IP wluch i highly 
ii iegulai, and iii such case sole responsibility lies with the 11) holder oniy 
Hence I consider the Ar-tick —V as PRO VED 

AdEide —VI 	Siiit; Ahia PöddCi I-Id. F.eRe/seRl (iióW at BNGN) While W,611d11g  

at PRS/SCRB on 09.11 .06 had committed gross irregularity by generating PNR No 
6264949919 against requisition sup which was found *ithut any serial number 
'iiãrked oh flue ãihé ãiid réqiiisifiOii slip NO. 132,133,134,135,136 ãiid 137 'ëe hnt 
available in the bunch. 	. 	 . 	. 	 . 
6.15 P0 also mentioned that PD:7 indicates that the documents were seized from the 
CO's counter in presence of CRS and CTTI / A.F Squad were correctly produced as per 
PD:7 and there was non additional - document included or left after the document were 
sd during the check; On going through the k/Slips seized it is noticed that one PNR 
6264949 1 against R/Slip which was fonnd without any SL no marked on and R/slip no 
132 to 137 Were not available in the bunch. 
.6; 16 In this connection W submitted that ;  the allegations are baseless and vague: The 
PNR No 6264949919 alleged to have been generated by the CO have no existence in 
reality. DTC transaction (PD;8) dues not show such NR No. as generated on 09.11.06. 
The allegation labeled by eitin the PNR:in: question is a eooked product and has beeji 
mamifactured by 8ri 13 .8 Gin, CVIJT in consideration of his own to malign thç imagç of 
the C.O. While there is no existewce of the PNR it-i question, the justiun of r&uisitibb 
slip in this respect is also a vague one: Further ii - is alleged that Requisilioii Slip Nos: 
132,133,134, 135, 136 and 137 are not available in the bunch of slips Sir, PD-5 
(inethOräbdtim) and PD-I ( Siti Mfiid) c1afly indicts that 0 CV11T seized 138 
equisitioii slips which were senially_numbàred from 1 to 138. So the question of iioii 

availability of slips No 132 to 137 does not anse For such non-availability, all 
responsibilities iest with Sri B B Gin CVLIT as he has seized th said requisition slips 
under his signature and designation from CRS/SCRB on 09-1 1-Q 	 . 
4.0 From the above documents marked as PD-7 the seized requisitions it is clear that 
that 15 requisitions are without any number though marked up to 125 CO vide Q-1 
statement recorded on 12 1 07 confessed that on that day she was disturb and felt sick just 
before Ttfin breilc Winch c1erly indicates hr c.ceptnc. &?out the fact 
1tCiiCë I ëö1isid6 that Mtiëlë-VI as PROVED. 	 0 
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Aitk:Ië —V11 	Suit. Abrä Pöddër, Hd. ECC/SCttTM$tr&t4fNuN )lwhilë ' Wötkiii 

- ri-ii 	1 • 	 . 1 	 • 1 	 .1 	£,uwahatt9ençh  dE i-K,/SCRB OH 09 11 06 thu itot piovuae 	 ivqwsitioir 
m JWOpCr order from SL N o . 125 and on wards as a result the thin action made did 

;iöt tally with the 131C träiisactb 1i öbtäiii&I tIöhi CRIS/Kölkäta. 	. 
6.18 • • The R/Slips seizd from the counter,  , were Gross uhecked with DTC and noiid that 
the SL not given by the Co does not match with that oV DTC (PD-8) which provc her 
iiiiiceiity ähd iiiättëhti While oh duty. 
6.19 In this regard CO subniitted that the allegation is baseless and vague. All the 
reservati.cm slips have been serially entered the DTC transaction (JD-S). 

ii kjjd appaSai of T-Iori'lile RO, it i sühiiiittéd that the Re4üiitioi sIi up tñ 
S!No. 125 have been in proper order and thereafter Mrs.S. Bhowmick CRS/SCRB 
generated two cancelled PNRs without requisition sup. After that all the Requisition slips 
häié béñ ñiiinbérëd in prôpér ôrdër ãiii from S/NO. 126 OiiWãtd (DTe frãi1ãôfiOii NO, 
169) Si No. 127 corresponds to 172 of DTC transaction, because 170,171 connects with 
Si No. 126. This is how all the remaining requisition slips have been tallied with the DTC 

! allepfion under Afticle -V11 stands 19 
0.10 Fioin the requisition slips seized vide PD7 and PD8 it is clear that from 8.00 his to 
ii ;31 his PNR generated or cancelled but dealt 174 numbers and up to 11 ;00 hrs dealt 158 

!: !Y18 9f 1! ! 
requisition slips, and 3 PNR!s. Threfbre but of 174 requisition oiy 138+15 = 153 
requisition slips were found available and seized; Henee the plea of the GO as "GO 
submitted that the allegation is baseless and vague All the reservation slips have been 
sethiiy entered the DTC transaction ( PD;8)".is not cblTØct 
Hence I consider the Article —VII as PROVED; 
Article —VIII 	Smt Abira Podder, lid EC1C'gCpB (now at BNGI4) while working at 
PRS1SCRB oIl 09.11.06 oommitted a serious InlbbnduCt hi a inuh as rcivd one  
sealed cover containing her transfer order for INY Division addressed to CRS/SCRD from 
the office of the DRM (C)/KIR at the time of receiving of her revocation letter but she did 
iiijt hand over the sI1ne tO the CRS/CRB with #ft ulterior iiiOtii'e. 
611 P0 also mentioned that one sealed cover containing transfer order of the CO for RNY 
addressed to CRS / SCRB from the office of the DRMICIKIR along with her revocation 

dëi Was liaiidëd iivëA' tO tlië CO but she did hOt häiid-OVët the säihë tO the äddiëssëë. A 
letter no ComiEstt-Misc/Station/Pt-II dated 20.6.07 issued by. DRM/C/KIR wa produced as 
PD-9 wherein following remark was given at item no 4 at the timp.pf handing oyer the4 
iëvOëätiöh littëj tO Suit a POddäi CO at ORM/KIR'S offie The Xeok op' of ttäht'eE ode 
was also handed over to her along with the revocation letter of CRS I SCRD ma sealed cover 
with an advise to DCRS / SCRB to follow the transfer order issued by DRWCIKJR vide 
ievocation ordei dated 14 2 (37 1 hus the chaige fralued vide Article- VIII stahds established 
6 22 CO in her brief mentioned that the allegation is Lir from the reality There is no gyod 
ground about the allegation. The revocation order vide No. Com/Estt-Misc/Station/Pt-IJ dt. 

N 
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1.4.02.07 has bëh thätkëd as PD- 10 dutihg ëh4Uity it db0ddt§ frOth t c ei dthiën I made 

by tli C 0 00 t1i IJe bOLLUJIl of the id (PD-I 0) that C 0 ieeived 4 (fuui) opie of 

PD-10 ) at 18 00 hrs on 14 02 07 one each for self APO/Bill 1"JP CRS/SCRB xnd SM 

((i)/NJP only Co also dutThg geheral exaiñthatton by E (3 stated the tact vide ans to Q .  

No. 1 di. 2.O7.O8.ButalOI1g with the afotesaid copies no other. sealed eo'er was handed 

IQ' Q f'p.r KSI. M 1lg th.t Qn 	1d cQVr, @t tO h.vc ppntpuw4 
tiäiisfëi Oizdëi fói RNY, iiäs bëëh iveii to the UI) is hOt a tiict. ISIO hdR tiähstèt oidéi 

was handed over to the C.0. PD-9 is and internal letter from ACM/I/KIR to DRM 
dt 20 06 07 .vhateer rtten n the said letter, doc not concern the C 0 Further 

the id ACMIITh1R Si A.K. SiiThä 	the 1etté (PD-9) Oh 20.06.07 id the tàistCi 

order stated to have been issued di. 31.01.07 (PD-9) has no 'bearing with the Revocation 

order (PD:1Q). No where in PD=10 it is mentioned that a copy 01: thc 1raafcr ordcr va;.; 

iñ To CRS/SCRB 1Oii wiTh IIi OS Of PD-10 fOr CRSS(.RB. Sincc .h copy of 

called uansfei oidei was not hanaeu over to the C 0, question of not nanuing o i Ui 
same to CRS/CRB does not arisc P.O. simply copied the allegation purportcd to bc hi3 
ohservtion, which is not tenb1e P 0 SQ could not cite any authentl( eviJeii 111 1 	i 

to allegation. (Pagei3 3 para) . 	. 	. T11  
63 From the document arked as PD: 	no 9 item 	4 'issued by AC 

2 	 m 	
tioied 

was 	 over io !r": The  
the basis of this eo1nhiiflt only. PD10 clearly shows that 4 copies were handed river to the 
GO with clear aeknowledgernellt; but for the sealed cover nither any knowledgeilieflt 
nor cited any witness who has actually handç over the samç to the CO is mçnton 
Therefore in the eñauiry it is not establish whether atuâlly the sealed cover was hiindcd 
over to thC0 or not: 
Hence I consider the Article —VIII as NOT PROVED. 
7. FINDINGS OF THE ARTICLE OF CHARGE:. 

From the documentarY ajid oral evidence available during the eoursC fthiictiiii'Y I 

tonidci tha d t the charge frame against Smt Abira Poddar Hd ECRC / SCPB No" 0 
BNGN vid thethotidUtn no ci421,rNyiviGiTF-2 (MAJOR) dätd 14.2.1113 istiCd 

by DCMIY are as :- 
ARTICLE-I 	 PPOVED 
ARTICLE ii 

ARTILiCTLE-111  
ARTICLE-IV 
ARTICLE-V. 
A11T1CLE-Vi: 
iWTICLE-YJI :., 

ARILCLE-VL1I 

PROVED. 
paov EL). 

	

pROV1D. 	. . 

	

WiP. 	
. 	çk 

NOT PROVED. . • 	(S.SETGUPTA) 
• INQUIRY QFF!CEB 

cop 



I 
4v i~; 

	

0 	
0 

MAR 2009 

ORTH EA 
Sub:- 

 

Departalc
Enquhy aga11151 Snit Abjr Podd 	/ NGN eI421 Vf/TF DCM]pjy .  

0 	

0 

DAILy °)ER SIIEETi 
Yc 	ee 	

•0 	 e Present Srnt i A:P01. 	LU 	
0 

hn M liakjabo DC 

	

SlitI Moii Küjij 	
0 	

0 
t 	Absent NIL 	

j 	
:, 	

0 	 • 0 

	

Aëpf6gfiijjj 	
!iëäjjjj dfth 	äiid ëöjjt 	

dtdihl 

Tkc all the R' 
were 'ked as PD-j to PD- io Co stated that at presrn she do5 no 

aziL ny defence dQCIU 
and ite but he will 	in RH f require4 Ihe 

the 

os 

lieanng adjourned Next date of regular hean8 
i fixed Ofl 106 08 at 10 	n the of!jce 

of the EiiQ witj 	
of all.. 	 .. 
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( Cliakrnborty) 	(M Kuniai) 	(S Sen p 
Pc..: 	. ...-. 	

.-. 	 P0 

NORTH EAST FRONTIER RAILWAY•, 

Sii5-ãthiinta1 Ei4iiji ããiñT SthT Ahiã Póddr ECRC / BNNjdt 
Mernoranduni C/421 /1 NY/vIG/sTyF;25/(rJ) dated 4.4.08 issued b' DCM/RNy; 

DAILY ORDER  SHEET-2 

Venue Of1ie iff the CEI/HQ 	. 	 . 	 Date 10.6.08 
Present I. 	 A Smt Poddar 	CO 	2 Shri A. Singh PW-2 3. Slit! M. Ch.krabbrtv DC  . 4. Shri. S.Bøftigjj P1W-i 5. Shri Monoj Kumar - 	 P0 
Abent 1 Snfl S J3howjJ 	PW-3 

As per program Regular hearing of the case started and completed accordingly All the onginal dQeument were phepked by the  CO Two oit Qf three witnes attended in thc iii th fbi9ij f PW-I àd PW-2 àiid thëi de ion is eeoFded diii1. Pfl requested for one more date for PW-3 and another date is. fixed with the consent of both P0 an CO. All the copies wpre handed over to the P0 and ICO..CO also requested to produce The original money ieceipT 63 17 PD-2 Then The hearing is adournid Ne date of iegular heaiing is fixed on 8.7 08 at 10 his in the Retiniig Room NW foi easy aailabi1it, of CR5 Srnt S Bhovyinik, with the consent of all 

AI D 

(A Poddai) 
v . . ,  

I 	 L " 
- 	 - 	 - - - 

	 - 	 - - - 	

- 

- _ -7_--- 	-Zj 



Central Admuistriv . 

L3 MAR 2009 	74 
Guwahati Bench 

0 	 NORTH EAST FRONTIER RAILWAY 

Sub - Depaffmnfa1 Enquiiy aainsi Smf Abir Poddr ECRC / 
Memorandum C/42 I;RNYJQ/STF:2/(jOR) dated 4A08 
DCM/R1y. 

BNGN ,'idë 
issued by 

DAILY ORDER SHEET:3 

Present GSmt APoddar 	lee  

Date 28.7.08 
L 

2; Shri M; €h"4o4.. 
4. mt i3hpmiQ' 

• Abset NIL 0 	
0 	

0 	

• 	

0 

As je? jrograin legulat heaiing of the case isstaited in tihe and last prosecution witness of flhe '.ae is attended dad she was exdmined aiW ross exLtmlned by the P0 and CO and her 

	

i recoçec ccpr4rng1y nd g 	r hr tfernczit onp aopmcn 	prod jp.4 was takeh by the ehquiry as couFt docuiñet ahd tharked as C-I, theh the case ffoiii pcoseution side is ovec As there is no dence witness and, as the CO denies to piduce 
bere1f a. hr wn w1tnes nQthrng left except inandatQry qu'st1Qn nt Q to CQ and Is ciomjileted accordinJy, then all the cojitec were handed ovei to the Pô atd CO and the casts ithen:os&1. 	.• 

0 	

• 	 •. 	 . •0 

P0 is requested to submit his brief witlun 10 days in triplicate with a cojy to the CQ and CO is quféd o ubnuf her 	
brief'viflun 10 days from liii dii' she ei4iii flue 

1 s brief and failure to submit in time will be ti eated as nthing to brief 
0 	'°:. 	 • 	,.• 	..•• 

' .. • 	 • 0 	 • 	•• 	
. 

 I 

•:. 	: 	. 	. I 	 i 	
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! 4jLt, 

;.(&.P1dar);. (M;Chakaby) ... .(M;Kunar) 
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lTrr 
Bench  '77 

do 

NORTH EAST FRONTIER RAILWAY 

Sub:- Departmental Enquiry. against Smt Abira Poddar ECRC / BNGN vide 
C 1 Memorandum 421 'RNY'VI18TAFP-2 5 1(MA 'OR) dated 44 08 issued by 

DCM/RNY. 	 . 

YfiÜë- Office of the CEJJHQ 	 DátC 10..6.08 
DEPOSITION OF SHRI S.Boruah PW-1 
EYUfliflatQfl In hif By P0 	 . 

Q.1 P1ëii6 go thEwoiigli the ñië iaidüm PD-5 iWfhiiiifi6if6 your iiatiire 
and confirm the correctness of the coflient of the same.' . ,. 

Ans Yes the document bears my signature,  and the content .olthc same is cwrect. 
.Eiiiihfiôñ iii éhiéf ii óei  

Cross examination by CO. 	. 

Q.2 Phascgo thnrough the mmorandüm PD5 and state whether it hears the 
' 	co 	. 	 . 	 . 	 .. 	 .•• 	 .5. 

Ans.No 	
.5 	. 	 . 	 . Q;3 Please state whether you associated iitl1 :the check from the. starting or 

Ans Lwas duected by the competent tut1iojtty along with BBGiii and A Singh to 
cheek 'three èounters at SERB t a tithe ie jut pasi of 12 I-Irs and 'ácording1y I 
along with A Singh conducted check in the counter on ground floor no 2 & 3 and 
Sliri B.B.Giri on countcr no 6 in first' floor. So I was not prsnt at the very 
beginiiing of the cheek - I  

Q 4 Will you kindly enhghtened 	ti what me you could complete yow check 
Atis I cannot rcollct Mct timp but probably 12 15 
Q 5 Please stat&the sstem of dispost1 of excess cash detecteddw mg cheek 
Ans 	Any excess cash found mixed up with the Govt cash, that excess cash is 
consider as unaccounted money fat that particular time and that has toideposited in 
the railway account as unaccounted money and necessary mem o should be issued to 
the staff concer' i'for deposition of the sáthe through CRS Concèi.  

V4441j' 1, k.PQfl4a7 
CU DC PW-1 ftJ 	-,  I -'- 

• '•-' 

I,  
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C3ntr 	rIrt 	'una 

7S I 
• 	 S 	 YR 2CR]B 

t3tIwahat Bench 
Q 6 Please state wliethu any attempt wastakenfiOm thechecking team ioi 
Intiat 	psitim f the ecc amQunt sinee the eees eah was in the 

h i6iiü iffi ffiëdisposl of the eheel iii 	iiii 
ins During theck normally Go;tt caslj / p sash counted and p oduced by the staff 
QIwern in presence of independent witness , and the excess detected on that day 

Ôiiñd in eóñ Of CRS Stht. S .BhOihik ãjid th .thOif dóôläfCd by  

hr was acknowledge by all. In this regard memo issued to CR8 t0 reepver the 
cecss amount frmn the staff corn to depesit in the Gevt account;' Apart from this 

iig 19w4h.
S 

0-7 Please state hov much amount was declared asexcess. 
Ans Exact amount I cannot recollect but more than 1s 9000/. 

Q 	?!cc !!c !' c °"t cash was 	 in  Y!!' ccc 
Atis So far I retnetilbet when I was attend at the spot the inony was again coutited 
;nd find out the total amount which were found avilable in the ajd couhtei 

Q 9 Please state why if was necessiae to coin again aftçi yotr arrival 
Atis Th 	dttd at that tirii. was 90ite Miit high itt WHIPUriguft 1J the  
result of normal checking and it was arie some doubt whether the àrnbunt came out 

or fl()• 	• S 	 S 	• 	
S S ' 

Q.io Please go through PD-5 and PD-i äiid state wliCthër. aii t'emäik in 
regard to iecowiting ofcasJi is embodied in said two documents;: 

A WW 	 y 	
S 

was inputted after confirming the amount came out during the checking and 
• 	recounting is itself was a pt of oheckiig proce1ur befiie irepa1iI1g the said 

documents. 	 . S 	• 
Q.t I PleäSC go thiougii PD-V iul 	 hi WliCtliëi the dócumëüts rëféiTëd to 
in it have been seized in presence with you; 	 S 

AnN 	 S  
- 	S 	• 

EmmPon CO o%'el Crp by  
ReeaiiiñaboiThyP0 NIL 

lb  
lb 

Bor 	(M.KUiliV 

S 	• 	
'.......:. 	; 	-• 

• 	CO.! 	 DC 	•••• 	PW-1Pa 

106 

:1' 
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3 MAR 200 	
S 

Tt4Tj 

NORTH EAST FRONT 
	Guwahati Ranch 

Sub:-. Departmental Enquiry against Sint Abira Poddar DCRC / BNGN vide 
Meinorandujii C142 I 'PNY'VIG/STAFP-25/(MA TO1) dated 4 4 08 issued by 
DGMIRN Y. 

\!ejjlje - Office öflliC CEIJHQ 
DLiOSIfJON OF SHRi e SinghPW-2 
E......,, 	1. 

 $U 	
fl 

0.1 	Please o ti roIi4i the itjjjjjj;jjjjjjj 
and conjiJ!Jij the conteiit of the saitie 
A - 

DätC 10.6.08 

PI) 	i.üiliCji1igjtC you 	j,jjtjije 

Yes the snd dcLm1cn1 hears my iig UtirC hCh 15 I11&1C reunCled and the ôi1n ôfIIió 	1i i' !sô 	ôrrL 
Exairnnatjwi in thief is over 

t13 .3&iI,t1eaiic,.1  

Q 	?!s go mugh tile !!!'!!Lm! dated 	p!4L!ced 	you and state whetlici it beats the signature of the CO Suit A.Poddat, 
Aiis No It does not bears the signature oftlie CO Sint Poddar 
Q 3 How have you ssothted in tle c!ieck conducted on J 11 J6 a SCRB 
iJEiflg t 11011 VW.ilt11CC 111.111 
Ans With apiro ed eombfiied progran1 
Q 1  Have you thecked th4e Govt cash undet possession of the CO on 9.11.06 
if so state the outuiiie of the check 	S 	S.  
Ans Ii was iiot checked by me ; but by Shri Gin: 
Q 5 V bethei the omtH'g 01 Govt cas1t was done in pi esence 01 you 01 not M 	N it WB chickd ëtri!r of 1i1V.atrjvi I. 
Q;6 Please state the procedure of aeallng the excess Cash found during check 
Ans Excess cash Is to be deposited in the Govt cash bef ale closing the shift 
Q-7 It is èn frOiji PD-6 that the litëijjO i'ä issiiid to CRS /SCRH on 9.11.06 
to ask the CO to deposit the excess cash, Why SHell a lucino was necessjtaled; 
Ans For the knowledge of the CRS 
Q,8 A ou stitCd that cash countiiig Wa done hëlöie youi thi•iil, 1uiea 
S. 	I 	 S 	S 	S 	- 	T 	 - 	 J state now CoHiu you aecepted as CUJ.TCCI its '.o/_ a excess in GO%'L CaSfi 

thi ough the memoi and uni 
Ms As the total dd§li WiiOüjjted agaia äiid agahi 

ci 	 . 	••'•- 
h1f1i0' 	

?tW (A.Pocidar) 	( t1.ChJKribor[y) 	(A. Singh1 	t4 . Kurnar) • CO 	: 	 .. PW 	Pb  10 

- 



• A 

r •i 

Central mintrn;V 

•L, 3 MR 20 	- 

TU4 
Guwahati Bench 

0.9 Can you recullet whether any recounting was made in'.yoür piesence and 
that have hn yrificd and ;:iniipard with PDi 	0 

AI M féô11ói óh W eôiiirod in my prmnce.;  
Q 10 WhethEl the dounieuts wet e seized wde PD-7 in yuw p esene ut not 
Ans Ys all wr seized in my prescnce. 
Q. thwc 	 i "iiT(i 	Sai(i kloeumenis, 
Aiis No, 
Q412' AS you have sttitd Govt cash was r€ mted in yir. pr5ence peas 

!w 	c! 	was 	 on cotmthig and recomitig.: 
Ans .1 cannot recullect the exact figure. 	• • S 	

• 	 • 	 ••; 

(iss laininafion by CO is ot'ei 
R cxanthiitiojj by P0 	NIL 	• 	• 
- QAt • cio1 	f1' 	$:;:c12 	//r17IIkv 

A:Poddar) 	(M;Cliakraborty) 	(A;Sinb) 	(i'4;Kuniar) 	. (Si!upta) C') 	 DC 	PW-2 	P0 	 10 
- . •'., 4 	 . 

4 1 

:;,........... 

I . ........ 
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 Central Admiariff;rtmj~;-40 Triburia I iAd 

ij 

Latsenc!LJ 
NORTH EAST FRONT JER RAILWAY 

I 

Sub Depart mental Enquiiy against Smt Abira Poddaj ECR / BNGN .vide Memorandum c142  
DCMjpjy . 	1fRNYIG/STF2S/(10) dated 44 08 issued tv - 	 ' 	 ......-- 

Venue - CEI/HQ 	 .  
r!e 	 •: 	 Date 28;7;08 p9sjp 	&Pl!qiyIüjç crs N p J)%%1 ..3 	 . 

P16Ak go tliiotigh the PD4 irid äuthëiitjätë youi sigtiatuj.effa1j rnd cOiIliIIH (he'  

	

IWITecilless of the content of (Ie saint,; • 	 . . . . !w Yq 	Pppe..t 	my 	.n.ci th cpntfl 	 Qrrc.
iiii

(:1) 2 PIe1 go thi ougli the PD-S md 4uthentcate youi sIgnag c I 	and COHIii ;in the coiiec,5 of tz'e 	of(jcsajiie; 	. : : • 

•••• A Y th.e 4pu; 	.tar 	 ;.nI the cpnet QftJ!C . me is CQITCct. Q 3 As pez PJJ.ij whethei the amount was deposited or 
not Ans . Yes the ainu urn was deposited axordiily. 

. 	 . in chif h oyr .  U!röss  e-iiijilina tioll h CO.  

Q.4 As you have 91`1611ijd that ?D4 bears your. signati and the COHtnts are orrct. Phà clarify the 	alrcady giywa 'id yQum 	Qz3 dated 23 01 07 What you waij ted to üieañ by YFS iii the aiiswer '-ins 3PNR 
s were 'lot cancl1ed but requIsi005 were found available Q Z Yid An to Q4 of PD-4 ou statl th4t "hc ias QIuia positiø of cotij the cash and 'ide Aits to Q_5 Gor (ash *as oüne1 b5 hj I Poddaj Please ciai ify the gaj betwt11 the two 	 - 

Ans Bfo inyarrjval surnmy was takcn out and format 	prcparcd.J Jlon with Smt 1'odd 	coun(cd the cash dnd then again at was recounted by us Q 6 As you have stated in  yaw eai her Aris that during the pi ocess of uisi 
fOunbngou  ier 1il1ti.iJJ in the ground floor und ou here called in thi UJIpe; stan !'Ieae state on going there iihat you lound in içspeçt of the Govt  Ails I Cauflot teCojJct 	 I 	 - 	 - Q-7 Please state iher e from the ulieged CCcSS as ch of Rs 93851- it has COHiC Ans When I asked Smj Pôddar she told and .shoed me 	shéhad for gniatnlg some tickets for them Subsequ,iuy th 	 from ne of din college in the next shift which I a"M pioducimig 4iere as., evidence 

	

4 	- 	 - 	 - 

A 	 - 

( Podclai 	(M Chakrabor 	(M Ktimar) (S Bfiowrnik 	(S S1uja 
. DC 	 ..... 

4 	
T. 

' 



Centra' drni 	Tibuna 

3 MAR. 2009 

uwahati Bench 

Q,8 What is the nile fô dipôi1E the CIcess aiñôiiii if dëtéctéd in (he ôssis'4ôn 
of anybody(ECRC). 	 . 	. 	. 	. 	 -. 
Ans At the time of e1oing the shift that eeeis amount tQ he deposited in the (o?t 
<RWAM JiIh ihôñ 
0.9 Picase go through PD-2 and state when and at what date It was Ueposited.. 
Ans I off from my duty at 14 birs on that datc so I cannot say any thing about this 
Q.1(i Please s(ae while Smt Poddar resumed duties alter revocation on 142.07 
was there any hue and cry and hearsay regarding any aspect. If in your 
knolcdgc; 
Ans I was not available at that time. 	.. 
0.11 Please go thrtugh PD-7 and ew firm your signature and .ontñt. 
Ans Ys it bears my signature and the content is eafrect 

Cross Earnination by CO is over 	S 	 . 

Re exanijaigifon by Ø 	fs4fl4 	 . . 

e0Th Mr i' 	 4 (A.r) 	(Mc.hahpm') 	(M.Funiar) (1ipwr i 	. (S.S 
DC . 	.: po 	PW-3 	•.. 	10. 
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NORTH EAST FRONTIER RAILWAY 
I• 	k;- Pprt:pc1! 	qry 	$nit Ak 	Pc!cic! •1Ec.w: I BNGN vide 

Meiiioiiidiiii (2/42 1 /RNY/ViG/STAEF-25!(MAJOR) dated 4.4.08 	Ued by 
N /fl)T7 	 S  

UU11/I-S1N I 

PRELIMINARY HEARING 	 S  

S Vimwo Office ijf the CEIrFIQ 	 S 	• 	• ' 	Date 9.5.08 

Q I 	I-bye you received the chat gc Shv.et. 	 I  
Aiis Yes 	 iI 

r 

Q 2 	Have you i euwe the du,unients ,iwntiuiwd izAnnexw es-Ill of the 
charg hf 	 IL 

Añ 	Yes EN.
S  

03 Have you understand the diai ge leveled against you 	p - 
Ans YP5 -  

Q 4 	Do ou accejit [he diare Ie%ekd aainc[  
ins NoNol.atali 	- 	

- 	 II 

Q 5 	flc u ant 4dd4twnal dncuincnt as dd and ifyks  
the i elevañce With [he case and clLstodlaI of the caine nia' he menfiohed 

ns Not now,  , if required I will infonu ii RI-I 	/ 	 I 

Q 6 Do you like to earnrne any witnes' on youi behalf as defence 
witness dui mg the a egulat heat m and i dci awe of the sam& and thei. p1 opei 
and ciii i cut addi ess nia he mentioned 
Ans Not now if required I will inform iii RU C- 

	

A Foddar) 	(M h1krabortyj 	M Kuiiitir; 	( 	gtlpti) 
CO.:-".. 	DC 	- 	•.:.': PO ro 

to, I 	, 	I 4 I 	 - 

	

I 	 I pe 

411.1  

	

- 	 - 	)  On 

- 	-•---. 	•.- 	- 	 .- 	-. 	-•--;•. -- 	•---.: 



.tc 

NORTh EAST  FRO TlE  
sub:- Depai-tiiieiit& Enquiry against. Sn Abira Poddar EcRC lemorandum C1421 /RNY/vJo/sTAPF5/(MAJol) dated 4408 L)CMIRN V. 

enue - (1E1/HQ 	
l)ate 28 7 08 

\ aujfo Quetum of I() 
 

to (10  Sjt A.  PoJda, 
Q,i After 

the deposjtjoi1 of all the witnesses what is your comment about tile ahkgatio: 
All Hie- is are,  110 correct. as Cdjjj Có iii ôIj lhC 5Ô1 f the cu: bof5 

flienibers vequese me to genera their tickets and kept th RIone-y and the rcc;uisitio;153 numbers on the counter shelf and as sQon as the vigilailce came thcy wiiY !l 	qition were came inside and as included my (iOvt cash become excess as no tickets were till genera 	Regardj,ig Article 1 1 i  ;nnot say any thing as during my tiffl period (11Th 11 ;30) S;Bhjk manned the connler 
Pegarding Artiele HI last PR wac generated fter Vigilance cheek Reitdiiig ArtjI V bath the PNR were eaneeIlj without requisitj 	by Sint flhonjk during my tiffifl hours;.Regurdjng Article —VI 011p PN1i10 24g49919 not available in the IlK Regarding VIII I receive4 4 copies of the letter no ofn 	ofdr COMJESTT/NJJSC/StI.P 	dated 14;2,07 friii KIR auth ccwdingN.. I handed over all (he 

three:eopjes t the SS/NJp APQ,'fljll and CRS / J';ccp4ng y cpy 'vth c: 
hcrforc fioin all abo' I icl thu I llqvO hot done auivthiiig wrollg 

N-1  0 

(/\PQ.i.ciir) 	C. M.d 	fboity) 
CU 	 DC (M.Kumar) 1(hrwrn..-) 

p.w. 

: 	 k\ 

DNGN vide 
issued bY 

ç;) 

0914  

.105  

•-'' •. 	: 	 -. 



To 
Shri S. S i1b 

Sir, 

Sill) : Defence lirief in confleCliofl with Chagc Mernoran(IUrn 

	

No. C/421/RN\'/VIG/ 	1T- (Mar) :dt. !48, 

i1ructiOI1 contained in D.O.S No 3 dl. 28.7.08 
for_submission of l)efcuce Brief. 

ReFerence 10 the instruction contained in l)aily Order Sheet No. 3 

dl. 	
I ani submitting the DeFence Briclin conncc(u)l with the subject 

noted Charge memorandum. It is submitted the alleguiou labeled 	inst C.O. 

vide Article 	I to VIII, su e,tcd hy iwit n. thereto could not he 

SUbSLInIIaICd d tuiug the 	stnge 	d h.reh the C. () pleaded herselF free 

From hc su 	flcd aIie;i1'uS 

1 .() 	I e lore suhThisit11 oF I ctai 	(Ic icflCt. 	the alIcai iVS titideV 

Article ot charges, are appendeI kov or ueativ c inc 	Icau. 

i_I 	..%rlicIc -I 

Sn1i Abiit Pudder, lid. 	('R('i(.i&t (I"ov' at UN( N) while 

peetnfliiig duty at RSlS( 'RU on 09.11.06 cunttnittcd a serious misconduct is 

as much as excess in (invi. (asIi to the tune ui Rs.• 95/ was Itiimd in imer 

pusScssiou with an uncouvi ili explanatioll. 1)1 -cumu.summnaiY 
print out at 

11.51 his shows Rs. I I9/I6/ but ( IuU( it her p ;usskn ..vs 

I 291 I I .00 

I . 	•A, rtit.ic 

i 	71 h 	 itt 	I  

I 	l 	I 

4. R. 



• 	 .•. 	 .• 	 . 	 •••• •, 

,-. 

much as 12 ( twelve) Nos. of tilled up rcserVatioit r. ! -CILI" i sit ik)11 slips were 

recovered ijoin her possession which did not bear any serial number and/or 

PNR number. In addition three cancelled requisition slips along with PNR Nos 

2332821081, 6264782932 and 6164544584 were also recovered from her 

pOSSCSSiOfl. 

1.3 	Article -Ill 	
I 

Smt. Abira Podder, lid. ECRC/SCRI3 (now at BNGN) while 

working at PRS/SCRII on 09.11 .06, committed a serious misconduct in as 

much as she gererated the following PNRs without reservation slips- 

(1) 	i>NR No. 6264935631 (l)TC transaction Si No.8) 

PNR No. 6264940450 (Dl'(' transaction Si No.81) 

PNR No. 2432993783 (DTC transaction SI No.19( 

1.4 	Article - IV 

2009 
'$ 

Smt. Abira Podder, I Id. ECRC/SCRB (now at I3NGN) while 

working at PRSISCRB on 09.11 .06, committed a sejious misconduct in as 

much as she generated INR 2232459105 with transaction time 08:28 Ifs as 

per requisition slip No. 27, thercailer she generated PNR 6364936958 with 

transaction time at 08:29 hrs on the basis of requisition SL No. 47, which is 

highly irregular and then she generated INR No. 2132817196 with transaction 

time 09:3() his as PCI requisition Sill) No.29 

1.5 	Article—V 

Suit. Abira Podder, 11(1. I CR( VS( 1& I (now at UNGN) while 

working at PR S/SCRII on 09. 1 I .06, coiUfflhltC(l at seriouS misconduCt in as 

much as site generated two cancelled i'NRs heatmimig itiiuibcrs 6264825665 

(under l)I'C transaction SI No. 167) and 6164736346 ( under l)I'C (ransaction 

SI No I 68) without any requisitions slips(s). 

• 	
ALt 'J' 	

yiQ 

0 



S7 
1 6 	Attick-VI 

Smi Ahira Poddc_r, lid I CR(75C RB (now at BNGN) while 

working at PRS/SCRU on 09.11.06 had conunitied gross . irreguiritY. by 

generating INR No6264949919 against requisition slip vhichv8s.S0Ut1d 

without any serial number marked on..the.. sa me and requisit 7 N0S. 

132,133,134,135,136 and 137 were not availabh)in the bunchf 
I 
I 

	

1.7 	Article -VII 	 I 
I 	 2Oi 

•1 
• 

• 	Suit. AbitPoddCr, lid. ECRC/SCRB (now at 

woking at PRS/SCRB on 09.11. 06  did not provide scri1 numbet1ieJ 

reservul ion rcqtiisiliofl tips in proper order froui SI No. 125 and onwards as a 

result the transaction made (11(1 not tally with the DTC transaction obtained 

from CR1S/Kolkata. 

	

1.8 	Article -VIII 

Suit. Abira L'odde, Lid. I RC/SCRR (mw. at, UNON) while 

working at PR S/SCR1I ou 09 1 1 tb coininit(C'J a :riou iniscotidtict iii as much 

as she received one SCaIC(i cmver. COtilaiIl1 her transfer order For .  IN Y 

Division addressed to CRS/SLR1 From the (f lice oF the I )RM (C)/K1R at the 

time ol receiVing of her revocation lellcl - A)lIt she did not hand ovem.  the same to 

the CRS/SCRII with an ulilerior motive. 	 . 

1luis by the abuve act ul duiksiulm utid cuIlUfliSSi11 Sint. Abira 

POtICICE, I Id. I ( RC/SCRI3 ( nuw at IU"1( N .) ehihj1cd lack of integrity and 

(ICVOIIOII 
to duly and acted itt it mtuimmel tiiihecummtiitg o Fa railway ,  Scrvtiit and 

thereby contravened RULe 3.1 { i) (ii) and (iii) of Railway. Ser&cs(ComflhLICt) 

Rtik 1906.  

2.0 	
I )ctails 1 )cFriicc imgai usi cacli Article of charge arc Iitniishcd 

and l)clo\V mi ItvoilF ol kitid ct iltsRICiitl mu 	ii ,Iic itals dcc isiuul pfcm;c. 
• 	. 	. 	. 	•' 	I 

( O 

., 
1: 	.•::, 



t 

2.1 	It is aUeged vide Article -1oF the Charge Memoranlum refdrrt1 

Y 	S4R 200 
to the Para 1.1 above, that and amount olrs. 9385/- was found dcess inGovt. I 
Cash at 1 I :5 his on 09-1 1-06 in her possession I)i which III 

was unconvincing. In this connection it is submitted that in the true ence the 

said amount of Rs. 93 85/- slated to be excess Govt. Cash Was not so. The 

thing is, while the C.O has been performing duties on 09.11.06 three to four 

boys of "Ddabhai Sporting Club of Siliguri" wefe standing in the que outside 

the counter with three tilled up requisitions for issue of PNR ticket upto 

SDA1l and back and since C.O. was very well known to them, they pushed the 

said amount along with 3 (three) tilled up requisition slips through the counter 

for generating PNR as and when their turn comes and the Requisition slips 

with the amount of Rs. 9400/- wcrekept on one side of the counter. At that 

very moment, Sri B.B. Gin, CVI/T entered inside the counter and compelled 

the C.O to close the counter, which was complied with. The CVII' himself, 

brought out the Govt. Cash from the drawer and taken into the said cash of Rs. 

9400/- bearing throughing the said requisition slips and forced the C.O to add 

up the said cash with the Govt. Cash in her possession and 4ieH&0 the CO was 

under pressure from the said CV Ill' to prepare the cash particilars in, presence 

of Smt. Sanchita l3howmick, CRS/SCRB (1 1 W-3). So the o-calIed excess 

amount of Rs. 9385/- was nothing hut the amount of the said club for purchase 

of tickets. Sir, CV1TF even did not allow the C.() to generate tickets against the 

said 3 (three) requisition slips. In connection with the so called excess in Govt. 

cash Smi Sauchuta I3howniick CRS/SCRR (1W-3) confirmed vide ans to Q. 

No. 7 dt. 28.7.08 that the saitl money belongs to the club boys and tickets were 

to generate by C.O, which was not allowed by CV1/'F. In support of' her 

statement ( PW-3) stibinit teti one evidence. which was in,rkcti a ( 

(liming enquiry on 28.07.08. i'he said evidence (4 ) i$ an zipphicati 
.S.S(1 

addressed to CRS/SCRB uim the same day i.e 09.11.06 1ron the' Ircsidcnt 

I )tda lThai Spot 1mg ( limb Sihiguri" for r&_I umid of Rs. 94 )0/- p mmd iowirds, in 

oc and fro tiireIx NJP to SI 

Nnn 



From the aboVe document it is established clearly, thai it is not ii 

case of excess in Govt. cash, but made so by the CVIJT without ahlowinglo 

lhg i('I1Pt 	nr list and reauisitiofl suns. The said action of 
II4 	 .............. - - -  

direct intcrflrence in normal working of the C.O. 

In this connection it is further submitted that, ahtogetheijth 

3 (three) PWs — as follows Sri S. Baruah ( PW-t) is CVIIMLG/Sri 

Singli, CTTI/AF/LIQ (PW-2) and Smt S. Bhowmik CRS (SCRI3) 1 )W-3. 

	

/ 	... 
are 

	

rjlm 	
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/ 
the said three PWs, PW-I vide his ans to Q. No. 3 dt. 10.06.08 confirmed 

that he was not associated with the said check at the beginning. I Ic joined the 

check at about 12:15 hrs whereas it is seen from PD1 (Terminal cash 

summery) made oul :51 his and accordingly cash particulars was prepared 

and SO called eXCeSS tound. It is thcrclore established that SO called excess in 

Govt. cash was cstahljShe(l prior to association or PW- I in the check. 

Similarly PW-2 vide his ans. to Q. No. 5 dt. 10.06.08 confirmed 

that counting of cash was done prior to his arrival to the spot. 

So, Sint S. Uhowmick CRS/SCRB (PW-3) was the only vital 

witness, who was present and associated in cash counting. 

PW- I vide his aII1S. to Q.No.9 dt. 10.06.08 state(I that, 	Flic 

eXCeSS detected at that tUlle WIS "SOIUC etCiit high ill Comparison to the result 

Of normal checking and it was arise some knibt whether the aiiiotiiit Caine 11(11 

correctly or not". Rut even alter such doubt [lie vigilance team did not take any 

attcmflj)t to 1111(1 out tile reason ol such a huge amount, its SO cafled CXCCSS. Fven 

tii check team did iiol taken iIllO consideration tile, tioctimilentS i.e 

ListlRequisition slip, prodiitl by the C.O. to prove that thìe PNRs WCrC- to 

generate against the said amnotimil. I )uriug general exanli na l i oll of ( '.( ). by I 

the C.() vide amis to Q.No. I tlt. 28.7.08 clearly stated the saiti htct.'". 

H 
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Co. uuringrccoraingoi statement dt1&2.O1.07.clearlyL 

1/ staled Vide 'uns to Q.No. .10 tIt. 12.01.07 that the dub boys given Rs, 9400/-
along with three requisition slips kept on counter desktop, which the 
CVIJT/MLG, forcefully included with the Govt cash without allowing the to 
generate PNRs and hence so called excess. 

Ce, 

From the above facts and depositions, and 
during enquiiy it is established that the allegüion under, tick —If snds not 
established, 	 200 

Further P.O. under caption ' Discussion" on Aiiè 

observed that during general examination by 1.0 to C.O where C.O admitted 
that she kept the money for generating PNRs. The said observation of P.O. is 
litr from the fact. P.O. has twisted the statement of C.O. C.0 clearly stated that 

the club boys kept the said amount of Rs.9400/- along with 3 requisition slips 
lbr generating tickcts. I Icuce the P.O. 's observation in this respect is not 
tenable and hence does not hold good. . 

2.2 	Ills alleged vide Article-Il of the Charge meinoranduml referred 

to in para 1.2 above that 12 numbers of filled up requisition slips were 
recovered from the possession of C.() which. did not hear any serialfPNR. 
number and three PNRs 2332821081, 664782)32 andô 164544584 were also 
recovered tbrm Co 's possession 

P.O. under caption "1)iscussion" referred PD-5 (original, 
memorandum drawn on the spot narrating all the irregularities detected during 

vigilance check at SCR 13), but it is strprising t!uit the said vital document find  
been pre)ared keeping the C.O. in the I)Lt flI. l'his.claini of C.O is 
established from the fhct that P1)-5 does not hear the ('(l's signature. Further 

the details of 12 Nos of requisition slips as mentioned in Article —Il have also 

not given either in annexure I or. Aniexure . II of the j Charge Memóraidum. 
No such 12 Nos ol Requisition slips were recovered From the C.O's prsscssion. 

0094  

10, 



Again nome of the witnesses deposed 	
9 

/ 
Requisition slip. 	

I 
"I i'• 11,1 

1 lence in absence of details of the rcquisitfion slips statao i? 

been found from C.O's possession (PD5) is notaccJ!pted anTd1rqt1PRVf 

hold good.. Apart from the above, 3 Nos of cancellation slips alongwit NRs 

such as 23328210811 6264782932 and6164544184 stated to have rccovered 

from CO's possesSion. in this connection it is submitted that these PNRs were 

not generated by the C.O on 09.11.06 and the C.O did not reCeiVe the said 3 

cancellation requisition 	slips and the said PNRs. This WS known to 

CItSISCRI3, because during break from 11:00 to 11:30 hrs, CRS/SCR13 dealt 

some requisition slips and cancellation slips and also generated same PNRs for 
her personal purpose. The said PNRs were part of total cancellation slips 

generated by CRSISCRB. 

in this connection P.O. rekrred P1)-5 i.e memorandum, through 

the discussion tinder Article --I and II, but this PD-5 had not been prepared in 

association of the C.O. It was prepared in absence of CLO and the said PD5 

(toes not hear CO's signature as such the cQntcnts of PD-S is not accepted by 

the C.O. Since the said P1)-5 bears the signature of members of Vigilance 'team 

and CRSISCRU, it may he known to them where ftoiii the said doctiulents 

onIe from. 

Again l'.O. rclrred the document ll)-4 i.e statcuiclit of Mrs S. 

Bhoiick CRS/SCRR where vide Q. No. 3 di. 23.01.07 she was asked to 

conimeill oii the 12 Nos of filled up requisition slips and 3 Nos P1 7  rtquiSitiOfl 

slips with cancel marks on top with 3 PNRs in which Smni 13110wflhiek ( PW-3) 

replied "\'es" which carries no meaning. l.O. m nisconsrucd the said answer 

and observed tIme 12 Nus of Requisition sh 	d.3Nds of RetjluiSilioIl Slips 

tviilm cancelled mnaiked on top with 3 PN Rs wei 	recovered (10111 the 

pOSSCSSI )l i oF.( .() is not tenable and hence tiot acccl)l aI)Ie. 

•Q 	 :13 : 	 QCAIC: 
 '._.; 	7 
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In View of the above, the allegation, under Arlicle —Il. has not 

been established during enquiry. 

Article —Ill 

It is allcged vide Article -III of' the Charge mcrnoraiIdum,sçIirrcd 

to in para 1.3 above that C.O generated the following 3 •(tIlrec)nii.vit.hout 

Requisition slip- 

(I) 	PNR No. 6264935631 (D'I'C transaction SI No.8) 
200g 

PNR No. 6264940450 (l)TC transaction SI No.81 )f 
PNRNo. 2432993783 (DTC transaction SI No.l9(S 	 Bench  

In this COIiIiCCIR)1I it is submitted that INR No. 63649'104 So 

under item No. (11) above, generated at 09.22 of 09. 1 I .06 with, requisition slip 

and PNR No. 6264935631 under item No.1 above generated at 08-08 hrs of 

09-11-06 with proper requisition slip which had been seized by CVI/T from 

CRS/SCR13 on 09.11.06 and the requisition slips could not be supplied by 
CVITI' during statement stage on 12.01 .07. So the quetion generating PNI( 

without requisition slip does not arise. Recause it may be submitted that Sri 

B.B. (3iri CV!/T seized 153 requisition slips of which rcquisitiOn slips! to 138 

were serially numbered (kindly connect P1 )-7 (Seizure memo) and P1)-5 

(Ivicinoranduin). 

I lence the question ol generating the said PN R under item IV 

and V above does not hold good. It may also be suliniticd that since the 

requisition slips were serially numbered ( P1)-5 and l)-7) and seized by 

CVIII', SO HO responsibility be attributed on ('.( ) for non- availabi lii)' of 

requisition slips. I - 

Again regarding item No. VI PNI( No -. 2432991783 (l)l'C. 
I' 

tfansaetR)n S No. 190), it is submitted ihat lime rcqimislt ion I ips itayc bc&u. 

seized at I 1:5 I thrs Pt )-5 and 1)1(2 transaction Pt )-% made out at II JI his 

cii —' 
p4ic?W" 	 5' 



where as the PNR in question referred above, has been generated th 1 1:55 hrs 
(I No. 190) and that too it was not generated by the C.O as such this PNR can 
not come under the purview of check conducted at 11:51 his of 09.11.06. 

P.O. Also copied out the same thing through his Brief and tried 110 
•.. establish the allegation without going in to the details of the fact. Hence P.9's 	

J' 4/i:i '°05 

observation is not tenable and not acceptable 	 Ii 
In view of the above, the allegation under Article —III of the 

Charge Memorandum does not hold good and has not been substantiated 

during, the enquiry. 

Article —IV 

2.4 	It is alleged vide Article - IV of he Charge memorandum, 

referred to in pain 1.4 above that C.O generated PNR Nos. (I) 2232459105. at 
08:28 his as per requisition slip (S/No. 27) (ii) 6364936958 at 08:29 his as per 
requisition slip (S/No. 47) (iii) 2132817186 at 08:30 hrs as per requisition slip 
(S/No. 28). 

In this connection it is submitted that item No. (1) has been 
correctly generated as per requisition Si No 27 with transaction time 08.28 hrs 
SI No of DTC transaction is 31. Item No (ii) above PNR No.636493695 
gneratcd at 08:29 hrs with reiiisitionSli SI No. 28. but not 47 as 
mentioned in Article IV, Si No of fTC transaction is 32 and Item No. (iii) 
above, the PNR No as shown, 2132817186  with transaction time 08:30, SL No 
28 has not been generated at all. The said particulars are wrong. he correct 
position is PNR No. 21325171,86 with transaction 08:30 was generated as per 
requisition slip under SI No. 29 and not 28 shown in the Article-1\'. SL No. 

of DTC transaction is 33. ' 

From the above factual position as per [YFC transaction, the 
allegation of gePeraling PNR with improper tunings is not based on facis. In 

view of the above, the allegation tinder A'I ide IV !oesi1ot hold good. 

its 	 9, ,.  
01 
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L!uwahaench" ltirthi P)'s observatjo on the allegation under Ailicle —IV is also based on incorrect particulars and hence not tenable 

2.5 	It IS alleged vide ArtkJV of the Charge memorandum referred to in para 1.5 above that the C.O generae 2 (Iwo) cancelled PNR Nos. 
6264825665 (DTC transaction S/No. 167) and 6164736346 (DIC transaction 
S/No. 168) without requisitioji slips. 

In this COnneCtion it is Subuijited that the said cancelled PNRs  
were not geneited by the CO but these were generated by Smt. S. Bhowmick, 
CRS/SCRB during break period &om I 1:00 his 10 11:30 his against her Own 
privilege pass. These PNRs were cancelled at 11:22 hrs on 0941-06 That the 
said cancelled PNRs were generated by Smt S. Bhowmjck CRS/SCRB (PW-3) 
has admitted the fact vide her answer to Q. No. 11 dt. 23.01.07 

In support of the above, I would like to Submjt.fiirther that said 
Suit. BhoWuijk CRS/SCRB generated 4 (four) PNRs against 5 privilage 
passes as reflected against SI No. 163,164,15 and 166 of DTC transaction 
vide PNR Nos. 6264948308 62649448430, 6264948472 and 6164859293 and 
requisition S/No.122,123,124, and 125 on which the signature of 'Smt. 
Bhowmick also cleady put by her showing genera(iig ti me  II: 19 his, 1 1:20 
his, 1 1:2 1 and I 1:22 lu's f.  09-1106 and Sint I3howmjck cancelled the said 
two PNRs at II ;22 his on 09. I I .06 on which, earlier reservation was made. 
Suit Bhownijek CRS/SClB adnijiled the fact of generating PNRs in question 
vide her ajs to Q. No. 12 dt. 23.01,07 P.O. vide his Brief observed only that 

cancelled PNRs were generated by the C.O without cancellation slips. But the 
fact is dIffrt, which is nuiaicJ above. As suchì P,( )'s observation does not 
hold good. 

;1 	10, 
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in view of the above, the allegation under 

substutilialed.  

&4R 2QQ 
e Vhas been 

Guwahat , Seflh 

1  5 
4Umi,1fr. : 	: UI 
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2.6 	It is alleged vide Article-VI of the Charge memorandum, rf'erred 

to in para 1.6 above that the C.O generated PNR No. 6264949919 against 

requisition slip on which no serial number was marked and requisition slip 
Nos. 132,133,134, 135, 136 and 137 were not ava1ab1e in the bunch. 

In this connection it is submitted that, the allegations are baseless 
and vague. The PNR No. 6264949919 alleged to have been generated by the 

CO have no existence in reality. DTC transaction (PD-8) does not show such 
PNR No. as generated on 09. 11.06. The allegation labeled by citing the PNR in 
question is a cooked product and has been manufactured by Sri B.B. Gin, 
CVITF in consideration of his own to malign the immage of the C.O. While 

there is no existence of the PNR in question, the question of requisition slip in 
this respect is also a vague one. 

Further it is alleged that Requisition Slip Nos. 13233,134, 135, 
136 and 1 37 are not available in the bunch of slips. Sr, P9-5 (memorandum) 
and PI)-7 ( Seizure Menio) clearly indicates that CVITI' seized 13 F.  
requisition slips which were serially nunibered from 1 to 138. So the 
question of non availability otshps No. 132 to 137 does not arise. For such 
iwo-availability, all responsibilities rest with Sri B.B. Girl, cviir as he has 
seized the said requisition slips under his signature and designation from 
CRS/SCRI3 on 09-1 1-06. 

Ilence no responsibility can be attributed on the C.O for non-
availability of the said requisition slips. 

Again P.O. simply repeated the allegation through his Rciet In 

addition P.O. in con.si(leration of his own used sonit' unnarIiaiuentar 

C,i 
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etc but such words are beyond the ainbit of charges against 
the C.O. 

good. 	Hence, the observation of P.O. is uncalled for and does not hold 

Cent 

in view of the above, the allegation ii der A 
Chge znernondum has iot been substantiated 	 Wq

of the/ 
 2609 

1.7 	It IS alleged vide ievjj of the Charge 
referred to in para 1.7 above, that C.O did not provide serial numbers 

on the requisitiofl slips in proper order &orn S/No. 125 onwards as, a result the transac(jo11 made, did not tally with (lie L)TC traiisactjo11 Ohlainetl irom CRIS/I(olkata 

In this regard it is 
submitted that the allegation is baseless and. 

vague. All the registral ion slips have been serially entered the DTC transaction 
(PD-B). 

However for kind appraisal of Ho'hh E.O, it is submmfled that 
the Requisitjot slip upto S/No. 125 have been in proper order and thereafier Mrs. S. 

l3howrnjck C1S/SCl) generated Iwo ca:IccJjed PNls WIU 
requisitiofl slip. After that all th 	 1OtII 

e Requisjtjo slips have been numbered in 
proper order again from S/No. 126 onward ( DTC lrahisac,IØH No. 169) S/ No. 127 Coi'rcspoiIds to 172 of D'J'C transactioii, L)ecause 170,171 connects with SI 
No. 126. 'I'his is how all the "emainhrig reqIlisit Ion slips have been tallied witl 
the DTC transaction As such the allegation tinder Article -vit stands not sustaine(l 

I 	' 	k Ft:rU,èr P.O. through his J3nf Sill) ply copied the lillevali , i, froni the Charge Meiiiorajicjtijn Untlel' Ai tide VII 'I here is no basis ,ol his 

009,  

late 
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observation on the charges. As such I . ). observation (k)es not hold g od and 

Y hence not accepted. 	 ru 	4 r 	4
/ 

In VieW of the above the allegation under Article VII not 

substantiated. 

2.8 	 It is alleged vide Article VIII of the Charge Memorandum, 

re0.rred to in para 1.8 above, that the C.O received one sealed cover 

containhlig her traiisIr order (or RNY I)ivision addressed to CRS/SCIU3 from 

the ollice of (lie I )RMIC/K I R at the time of receiving of her revocation letter, 

but she (lid not hand over the same to the CRS/SCRI3 with an ulterior motive. 

In this connection it is submitted that the allegation is Ilir from 

the reality. There is no good ground about the allegation. The revocation order 

vidc No. ComIEstt-Misc/Station/Pt-Il di. 14.02.07 has been marked as PD-Jo 

during enquiry. it appears from the endorsement made by the (2.0 on the side 

hollow of the said (P1)- 10) that C.O received 4 (four) copies of ( PD- 10) at 

I 8:0(1 hrs on 14.02.07 one each for sell, A1'O/Uill NiP, CRS/SCRR and SM 

(G)/NJP only. CO also during general examination by l.() stated tile lict vide 

ails to Q. No. I dt. 28.07.08. But along with the a foresaid copies no other 

sealed cover was hIan(Ied over to CO ilIr CR S/SCR I . As alleged that one sea led 

ivci, . stated tt) have cui itaiiicd trans Icr Oi(!CF for RN Y, has been giVen to I he 

.( ) is not a fact. No stich trans Ir order was haiicletl OVCF to (lie C.O. 19 )_t) j5 

nid intcriial leik$r from AC Ni/I/K I R to 1 )R M ( P)/Kl R di. 20.06.07 vhiatcvcr 

'vril leui in the said letter, does not concern the C.(. Itir!!icr the said 

ACM/I/K IR Sri A. K. Sinlia signed the letter ( P1)-')) on 20d6M7 and the 

LalisIcr order stated to have been issued di. 3 1 .0 I .07 (I > ! )-9 ) has '10 hearing 

ihe IcVOcaiit)Ii ()I&leI (19)- hO). No here iiiI'l)- 10 it is iiieiiiioiicd thiaia 

0) td the tnuislr oidcr as given to 0 RS/S(.'Rl( along with the copy of P1)-

1) it (RS/S( 'RU. Sitiec the C()I)N ol SO called tniiislr, ortIer.a 11(11 kititled 

o LI It) the C.0, quic'dIuii of not hiwduiug o LI the '4wie to ( RSi '( RU dOLS hot 
• 	

. 	 'h ,. ; 
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Fir I arise I 0 	siiiiply U)pied the allegation puti L 	lcjatIOIL Lkh f 	M 

is not leliaI)Ie. 	P.O. also could not cite a!y authentic evidence in regard to; 
V allegation. L ..2UWahat Bench 

Iii view of (lie above, the allegation under Article —VIII has not 

been substantiated. 

lrom the above facts, depositions 01 PWs, and document 

adduced and marked as ( C-I ---- 
) and clarification of C .0. (luring general 

,$ (I 

examination by l.0 on 28.07.08 , it established, that the allegations vide 

Article I to Article - VIII, have not been substantiated during enquiry. 

In view of the aboVe, I would rcqusl yoi ir hunt ,ur ki iid ly to let 

free the C.() from the allegation labeled against her vide Article I to Article 

VIII with your natural magnanimity, so that the C.0 may render more 

devoted service towards the administration in an anxiety Free mind and for 

which act of your kindness C.() will remain ever grateful to your honbur, Sir. 

With proluilil regards, 

•!(it.; fiiii 

f 1Th 

(M. Chakrahorty) 
I)efènce ("ounset 

(ABIRA IOI)DER) 
lit!. I CRC/SCRU now at RNGN 

(2liargcd Official 
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To 
The Divisional Commercial Manger, 
Northeast Frontier Railway, 
Rangia Division. 

Through:: Proper Channel 

TR,f?T. 
Cenfrj Admi 

!j 2009 

'@TT 
uwaha Bench 

REPRESENTATION 

Re.:: Major Penalty Memorandum No. ç/421/RNY/VIG/Staff-25 (Major), 
dated - 14.02.08 and the Enquiry Report submitted by Sri S. Sengupta, 
Inquiry Officer, dated - 21.01.2009 

Sir, 
At the very outset I like to convey my deep repect towards you and further like 

to let you know the followings in regard to the articles dra'n up against me in regard to the 

Major Penalty Memorandum referred above along with the Enquiry Report dated 21.01.2009:- 

01)  That in respect to the charge mentioned in Article-I of the above referred Major Penalty 

Memorandum and also in reference to the EnquiryReport dated 21.01.2009 1 like to 

state that I was been performing my duties on 09.11.2006 when three to four boys of 

"Dadabhai Sporting Club of Siliguri" were standing: in the queue outside the counter 

with three filled up requisitions for issue of PNR ticket upto SDAH and back and since 

I was very well known to them, they pushed the said amount with 3(three) filled up 

requisition slips through the counter for generating PN1 as and when their turn comes, 

and the Requisition slips with the amount of Rs. 9400/- were kept on one side of the 

counter, At that very moment, Sri B.B. Gin, CVI/'T entered inside the counter and 

compelled me to close the counter, which was cofrtplied with, The CVI/T himself 

brought out the Govt. cash from the drawer and tools the said cash of Rs. 9400/- which 

was on the desktop and further thrown away the said requisition slips and forced me to 

kadd up the said cash with the Govt Cash in my posesson and I was under pressure 

from the said CVI/T to prepare the cash particulars in presence of Smt Sanchita 

Bhowmjck, CRS/SCRB (PW-3). Therefore the so-called excess amount of Rs. 9385/-

was nothing but the amount handed over by the said club members forpurchase of  

tickets. Sir, CVI/T even did not allow me to generate tickets against the said 3(three) 

requisition slips. In connection with the so-called ecess in Govt. Cash Smt. Sanchita 

')J 
(Bhowmick CRS/SCRB (PW-3) confirmed vide Ans. toQ. No. 7 dt. 28.7.08 that the said 

• 

	

	 y belongs to the club boys and tickets were to generate by. me, which was not 

allowed by CVI/T. In support of her statement (PW3) submitted one evidence, which 

, pJ" •w marked as C-1/SSG during enquiry on 28.07.08. The said evidence (C-1/SSG) is an 

06.0 

- 	 .. 	 - 



application addressed to CRS/SCRB on the same day i.e. 09.. 11.2006 from the president, 

"Dada 13hai Spoiling Clii b/Siligu ri" for refund of Rs. 94001- !" towards, to and 110111 

fare Ex. NJP to SDAH. 

From the above circumstances it is established clearly, that it is not a case of 

excess in Govt. Cash, but made so 	 to generate the 

tickets as per list and requisition slips r 	iUation of Vl/F isct interfeienie in 
I 

normal working of mine 

In this connection it is further ubmitt 	aqger ther are 3 (three) PWs 
Guria  

- as follows Sri S. Baruah (PW-i) is 	 * 	I/AF/HQ (PW-2) 

and Smt. S. Bhowmik, CRS/SCRI3 (PW-3). Out of the said three PWS, PW-i vide his 

ans. to Q/No. 3 dL 10.06.2008 confirmed that he was not asociated with the said check 

at the beginning. He joined the check at about 12.15 hours whereas it is seen from PD-i 

(Terminal cash summery) made out at 11.51 hours and iccordingly cash particulars 

was prepared and so called excess found. It is therefore est4blished that so called excess 

in Govt. Cash was established prior to association of PW-i in the check. 

Similarly PW-2 vide his Ans. to Q/No. 5 dt. 10.06.2008 confirmed that counting 

of cash was done Prior to his arrival to the spot. 

02) 	That in respect to the charge mentioned in Article-Il of the above referred Major 

Penalty Memorandum and also in reference to the Enquiry Report dated 21.01.2009 I 

like to state that it is alleged vide Article-il of the Charge Memorandum that 12 

numbers of filled up requisition slips were recovered from the possession of myself 

which did not bear any serial/PNR number and three PJRs 2332821081, 6264782932 

and 6164544584 were also recovered from my possessioi 

P.O. under caption "Discussion" referred PD-5 (original memorandum drawn 

on the spot narrating all the irregularities detected dui:tng vigilance check at SCRB), but 

it is surprising that the said vital document had been prepared keeping me in the dark. 

This claim of mine is established from the fact that PD-S does not bear my signature. 

Furthei the details of 12 Nos of iequisition slips as mentioned in Article-Il have also 
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not given either in Annexure-1 or Annexure-lI of the Charge Memorandum. No. such 

12 Nos. of Requisition slips were recovered from my possessiOn. Moreover, none of the 

witnesses deposed iny thing bouL the alleged 12 Nos. of Requisition slips. 

Hence in absence of details of the requisition slips stated to have been found 

'from my possession (PD-5) is not accepted and thus does not hold good. Apart from 

the above, 3 Nos. of cancellation slips along with PNRs such as 2332821081, 6264782932 

and 6164544584 stated to have recovered from my possession. In this connection it is 

submitted that these PNRs were not generated by me on 09.11.2006 and I did not 

receive the said 3 cancellation requisition slips and the said PNRs. This was known to 

CRS/SCP13, because during break from 11.00 to 11.30 hrs. CRS/SCRB dealt some 

requisition slips and cancellation slips and also, generated same PNRs for her personal 

purpose. The said PNRs were part of total cancellation slips generated by CRS/SCRB. 

Again P.O. referred the document PD-4 i.e. statement of Mrs. S. Bhowmick, 

CRS/SCRB where vide Q. No. 3, dl. 23.01.2007 sh ws asked to comment on the 12 

Nos. of filled up requisition slips and 3 Nos. of requisition slips with cancel marks on 

top with 3 PNRs to which Smt. l3howrnick (PW-3) rep1ed "Yes" which carries no 

meaning. 	. 	 I  

Central 

In view of the above, the allegation 	 has not been established 

during enquiry. 	
20 

 

03) 	That in respect to the c 	 Arcle-I1l of the above referred Major 

Penal Memorandum and also in referencetthe Enquiky Report dated 21.01.20.09 I 

ie to state that it is alleged vide Athci-IIl of the Chii go Memorandum, that myself,  

generated the following 3 (three) PNRs without Requisitioi slip - 1' 

PNR No. 6264935631 (DTC Transaction Si. No.) 

PNR No. 6264940450 (DTC Transaction SI. No. 81) 

PNR No. 2432993783 (DTC Transaction Si. No. 190)  

.,,... 	 ..•,. 

- 	- 	
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It It is submitted that PNR No,. 6261910450 under item No, (ii) above, generated at 

09.22 of 09.11.06 with requisition slip and PNR No.' 6264935631 under item No. (i) 

above, generated at 08.08 hours of 09.11.2006 with proper requisition slip which had 

—been seized by CVT/T from CRS/SCRB on 09.11.2006 and the requisition slips could 

not be supplied by CVI/T during witness action on 12.01.2Q07. So the question 

generating PNR without requisition slip does not arise. It may further be submitted 

that Sri B.B. Gin, CVI/T seized 153 requisition slips of which requisition slips 1 to 138 

were serially numbereJ'd 	etc7(Seizure memo) and PD-5 

(Memorandum) 	/ 

b 	MAR 20Q It may also be sujmitted that since the rquisit-in slips were serially numbered 
(PD-5 and PD-7) and seized by Qponsibiity he attnibu ted on me for non-

availability of requisition slips. 

Again regarding item No. (iii), PNR No. 2432993783 (DTC Transaction S/No. 

190) it is submitted that the requisition slips have been seized at 11.51 hours PD-5 and 

DTC transaction PD-8 made out at 11.51 hours where as the PNR in question referred 

above, has been generated at 11.55 hours (SI. No. 190) and that too it was not generated 

by me as such this PNR can not come under the purview of check conducted at 11.51 

hours of 09.11.2006. 

P.O. also copied out the same through his Brief and tried to establish the 

allegation without going in to the details of the fact. Hence P.O.'s observation is not 
tenable and not acceptable. 

04) . .ThaLin respect to the charge mentioned in Article-IV of the above-referred Major 
H ........... 	 . 	 . 

Penalty Memorandum and also in reference tothe' En,quiry Report dated 21.01.2009 I 
like to state that item No. (1) has been correctly generated as per requisition SI. No. 27 

with transaction time 08.28 hours Si. No. of DTC Transactipns 31, Item No. (ii) above 

PNR No. 6364936958 generated at 08.29 hours with requisih9n slip Si. No. 28, but not 47 

as mentioned in Article-IV, Si. No. of DTC transaction is 32 and Item,.No. (iii) the PNR 

No. as shown, 2132817186 with transaction time 08.30, Si. No. 28 has not been 

generated at all. The said particulars are wrong. The cokrect position is 'PNR No. 
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1n ii nrlr SI: 

2132517186 with ITansaction 08.30 hours was generateo as per tULU'1 ' 

No. 29 and not 28 shown in the Article-IV, Si. No. of DTC transaction is 33. 

From the above' factual position as per DTC transaction, the allegation of 

generating PNR with improper timings is not based on facts. In view of the above, the 

aUegahon under Article-IV does not hold good. 

Further P.O.'s observation on the allegation under Article-IV is also based on 

incorrect particulars and hence not tenable. 

05) 	That in respect to the charge mentioned in Article-V of the above referred Major 

Penalty Memorandum and also in reference to the Enquiry Report dated 21.01.2009 1 

like to state that that the said cance]1ed PNRs were not generated by me but those were 

generated by Smt. S. Bhowmick, CRS/SCRB during my Tiffin break period from 11.00 

hours to 11.30 hours against her own privilege pass. These PNRs were cancelled at 

11.22 hours on 09th November, 2006. 1 ih the said cancelled PNRs were generated by 
/--- 

Smt. S. Bhowmick, CRS/SCRB (P W-3)io sidniittt 	ct vide her answer to Q. 

. ............... 
No.11 dt. 23.01.2007. 	/ 	 '' ........ 

r1 

4fl 2Qq 
id like to submit furTher tI 

CRS/SCRB generated 4 (four) _S6flch 
No. 163, 164, 165 nd 166 of DTC Transaction videR'-N.Qa 

In support of the above, I said Smt. Bhowmick 
reflected against Si. 

948308, 62649448430, 

6264948472 and 6164859293 and requisition S.No. 122, 123, 124 and 125 on which the 

signature of Smt. Bhowm.ick also clearly put by her showing generating time 11.19 
hours, 11 2Ohours, 11.21 and 11.22 hours of 0911 2006 on vhich, earlier reservation 

was made Smt Bhowmick CRS/SCRB admitted the fad of generating PNRs in 

question vide her ans. to Q. No. 12, dt. 23.01.2007. P.O. vide his Brief observed only that 	.' 

cancelled PNRs were generated by me without cancellaton slips But the fact is 

different, which is naria ted above As such P 0 s obseivation does not hold good 

Ole 
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6) That in respect to the charge mentioned in Article-VI of the above-referred Major 

Penalty Memorandum and also in reference to the Enquiry Report dated 21.01.2009 I 

like to state that, the allegations are baseless and vague. The PNR No. 6264949919 

alleged to have been generated by me have no existence .in reality. DTC Transaction 

(PD-8) does not show such PNR No. as generated on 09.11.2006. The allegation labeled 

by citing the PNR in question is a cooked product and has been manufactured by Sri 

B.B. Gin, CVI/T in consideration of his own to malign the my image while there is no 

existence of the PNR in question, the question of reqtlisition slip in this respect is also a 
vague one. 

Further it is alleged that Requisition Slip Nos. 112, 133, 134,135, 136 and 137 are 
not available in the bunch of slips. Sir, PD-5 (memorandum) and PD-? (Seizure Memo) 

clearly indicate that CVI/T seized 138 requisition slips, which were serially numbered 

from 1 to 138. So the question of non-availability of slips No. 132 to 137 does not arise. 

For such non-availability, all responsibilities rest with Sri B.B. Gin, CVI/T as he has 

seized the said requisition slips under his signature and designation from CRS/SCRB 
on 09.11.2006. 

/ 
Oen,7 

Hence no responsibility can be 7 ilibuted o me fdi Abñ-availabiity of the said 
requisition slips. 

 

That in respect to the charge ment 1onedm'cleVJf 	the a,bIove-referred Major 
Penalty Memorandum and also in reference to the EñuiryRport dated 21.01.2009 1 
like to stAte that the allegation is baseless and vague. Al the reservation slips have been 
serially entered in the DTC transaction (PD-8). 

However for your kind perusal, it is submitted that the Requisition Slip upto 

S/No. 125 have been in proper order and thereafterMrs. S. Bhovmick CRS/SCRB 

generated two cancelled PNRs without requisition slip. After that all the Requisition 
slips have been numbered in proper order again from S. No. 126 onward (DTC 

transaction No. 169) S/No. 127 corresponds to 172 of DTC transactiin, because 176, 171 

connects with S. No. 126. This is how all the remaining requisition slips have been 
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J'. 3o5 
a tallied with the DTC tiansaction. As such the llegation under Article-Vu stands not 

sustained. 

Further P.O. through his Brief simply copied the allegation from the Charge 

Memorandum under Article-Vu. There is no basis of his observation pn the charges. As 

such P.O's observation does not hold good and hence not accepted. 

Therefore in view of the above facts and circumstances and also considering the 

lawful fact that the CVI/T/ l-IQR Sri B. B. Giri who conducted the search and seizure on 

09.11.2006 was not included in ihe witness list and lu rLhi was not allowed to be cross 

examined by me during witness action, I request your goodseif to be kind enough to 

exonerate me from the charges/allegations drawn up against me and further be pleased to 

quash, set aside, cancel the Major Penalty Memorandum being No. g/421/RNY/VIG/Staff-25 

(Major), dated - 14.02.08 along with the Enquiry Report dt. 21.01.2009 submitted by the 

Enquiry officer and allow me to continue my duty peacefully 

SJ 

With profound regrds, 

ntra¼ 

4'1R 2009 

c3 
Oflçi 

Yours faithfully, 

/ RL 
(ABIRA 	 .o9. 

I-Id. ECRC/SCRB now at 
Bangaigaon 

Charged Official 

çS 	
I 
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1(eiiteen) tickets 	znoirin 	r 	R 	V  40' '- nme thousand 1uz liuz2ck ed ) only The 
'tneibei: wtre in queue to obtain - 	Ii 	 D i.11 tiC 	ounter v'a: bin 	c]o. ed fo, the 
i'orinate1y one Sttt 	Abiia ?uduai 	' 	'in . -vvas i n Countet Tky.6 and takutg the advat 

eu 	uch re1ation1up our 	aid ireit'br 	I I 	9 	O'-  to ht to'ethet with requiitioi s1 
the PNB. on tutu Put 	U' t ,comp1ete out said Juh ituthers &manded tt Lti 

!ounter No 5 ci EUR( 	it 	rc ii 	sum of RS. 9 4ij. 	( Rupu 	time thouan 
hundred Ihad  been taLcn ce 'auce a 	ec 	v,h 	Qni 	aid Abira Po 

- Thefter 	c,nszderuic 	uch 	.itl'dii 'LI 	'w ii mbtt.. returnc 	hs ppotti(eJ 	Thereifter ir 
embez 	U1tct .'w 	.w L' ne:nbez1ernam' cLat'-SCR.B 4obtanthe-az 

nouiitiiig Lu R 	9 -OO i" 	md fut 1 	nted '$h1y but tht 1aiOft 
tated to them that the3 	h 	e iw 	C. h. 	..atd a.ont 	.. hich ha 	been 	.eized b 
/igilance howtiig Ex C. e. L  
,. 
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In iet of the above. you an tu t::to ivae irnniedi 	ii'mnt f.- r rtIn(l M th 
ainount ofRs. 9,400! -  ( Rupees nine thousand iow hundred ) only. 	- 	 . 	

• 

To retote the lait 'm.t- of 	n katiways 'ou 1aoutabIe acucn in this teai 
highly soltuted 

-, 	Thankm '.ou 
 

(1) The J)RM?}:1R. c).) 	• 

, (5) 
 

The 4J)1T1'N II ) 	ji 	jt1 , ill I) 
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, ; 	Fortunatel) Smi Abira Poddat, LCRC was in nfl i r No 6 She i t resident ot oti 

	

Sitice she was well kiov 	ç 	nmbers, who were stndt1ig on th Que 
9,400/- along with 3 1cquistiori shjm to 18 members for journey Ex 
by Darjeeling Mail and iequLsted her to issuc' the tickets when 	m their tucomt- 

hile s Øiir club members dcrnandcd ticke' 1'r6ni licr, Snt Abira Poddar the ECRC in C. 
cash had been ceased b\ the \'igrL'icc Orgnization of N F R4llway Ow C 

	

pointedas they sui'. 	 f Rc 94001- they lost sunuhanotily1; 
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Office of the ,.. 

	

cj7jqfc19i1??S,Officci 	j 
Maligaon, Guwahati-lj1' 

Dated: 30.3.07. 

nch 

/cc9 

Ol t 

Sir, 

S 	 • 

Sub - RefuiuIofR 9IOO/- 

	

S 	 • 	• 	 S 	 S  

Ref- Your Letter No Nil dated 20 11 06 and 11.3.07.  
S 	 S  - 

	

.5-. 	 4. On receipt of yoir letter under refcreice, a detail enquiry was tondicted ard found that 
o 4"SmtAbirapoddar,ECRC/SCRB collected money in her personal capacityaRailway_in nj 

esponsi 
Z . 	 • 	

5 	 5, 5 	 S 	54.4' 

I was de.pcsued by mt. Abra Poddar as Govt. Cash under head •'xcess 
is no prOViSIOn/lulL F. i granting retund of such amount 

In view of the abo 	\U IR 	 to corn id Sm( Abira Poddar, ECRC/SCRB and 
arrange realiz4tion/ get relund from hLr.  

y 

• 	
Yours fthfully, 

S 	 S 	

S 

(S.K. Karmakar) 
S 	 . 	 Dy. Chief Comihercial Mañager/C1aitfls,J' :  

Maligaon, Guwahatil F. 

• 	 : 	
•. 	 • 

54 
55 

• 	 . 	

: 

	

•. 	S. 

.5... 	5 

	

T *• 	S  

:. No. C/64/MIs./CRJ2006-07. 

Bhattacharjec 
president, Dada Bhai Sporting Club, 
Deshbandhu Para, Siliguri, Daijccling. 

S.  
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